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Lok Sabha Debates

Lok Sabha

Wednesday, August 28, 1991/Bhadra
6,1913 (Saka)

The Lok Sabha met at
Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
[English)

Alleged Payment of Commission for
getting Supply Order by IDPL

*589. DR. ASIM BALA: Will the PRIME
MINISTER be pleased to refer to the reply
given to Unstarred Question No. 1404 on
March, 5, 1991 and state:

(a) whether any inquiry into alleged
payment of commission by the Indian Drugs
and Pharmaceuticals Ltd. for getting supply
order has since been made;

(b) it so, the findings thereot; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-

IZERS (DR. CHINTA MOHAN): (a) to (c).
Yes, Sir. The facts have been ascertained in

considerable detail by the Government. |
have since asked the Department of Public
Enterprises (BPE) to enquire into the matter
and advise us for further action.

DR. ASIM BALA: Sir, in my Unstarred
Question No. 1404 replied on 5th March,
1991, if the hon. Minister would like to know
| can quote that question also that the infor-
mation asked for was omitted regarding” any
order was received by IDPl from National
Malaria Eradication Programme (NMEP)
during 1988-89. Part a) of my question is: is
it a fact that M/s. Neel Madhavan Consult-
ants was also paid a sum of Rs. 5 lakhs by
way of commission on supply of 33 million
Chloroquin tablets directly by the IDPL to
NMEP? And part b) of my question is what
are the details of the follow-up work done by
M/s. Neel Madhavan which could not be
carried out by the IDPL sales organisation at
a much cheaper cost than Rs. 5 lakhs?

Sir, the same answer | had already
received from the hon. Minister.

DR. CHINTA MOHAN: Sir, the hon.
Member had raised an Unstarred Question
No. 1404 in March, 1991 and then he had
asked for an enquiry. As per his demand, we
called for an enquiry from the Bureau of
Public Enterprises.

DR. ASIM BALA: Sir, the hon. Minister
said that they had called for an enquiry. |
want the hon. Minister to declare the terms
and conditions of that enquiry to this House.
I would like to ask my second supplementary
question. To my Unstarred Question No.
1404 which was replied on S5th March, 1991,
it was stated that the matter was looked into
by the Government. In another Statred
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Question No. 424 of 11 April, 1990, it was
replied in the same way that the matter will
be looked into by the Department of Chemi-
cals and Fertilisers. Even now also he has
answered like this. The fact has been ascer-
tained by the Government in considerable
details. | would like to point out that every
time we are given an assurance, but nothing
has been done. So, there is something fishy.
The Government funds are being spent in
this way due to the mismanagement of the
higher officials in the Government. So, |
would like to know from the hon. Minister
how does the hon. Minister reconcile his
statements made in Question Nos. the starred
question No. 424 replied on 11.4.90 (Lok
Sabha) and Unstarred Question No. 2839
replied on 3.9.90 (Rajya Sabha).

Mr. SPEAKER: The hon. Minister may
not have ali the previous questions with him.

DR. ASIM BALA: Sir, | have these
questions.

Mr. SPEAKER: Please put the ques-
tions.

DR. ASIM BALA: | am putting the ques-

MR. SPEAKER: No, that is not aliowed.
please.

DR. ASIM BALA: All right, Sir, | will
leave that. Lok Sabha question is also there.

MR. SPEAKER: You make use of the
substance in the reply given and frame a
question.

DR. ASIM BALA: | am putting the ques-
tion, Sir. | would like to know from the hon.
Minister whether there are any other in-
stances in the IDPL of supplies of IDPL
products made directly 10 any Government
or non-government organisation butfor which
commission has been paid to intermediary
without doing any ‘follow-up’ work.

DR. CHINTA MOHAN: Sir, there are
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some institutional agents in IDPL and the
Hindustan Antibiotics Limited. There are
about thirty institutional agents. This is a big
factory. There is a very limited number of
medicalrepresentativesin IDPL. Toget more
orders and to get the cheques and payments
in cash, we have taken the help of the
institutional agents and we paid about Rs. 9
lakhs for servicing the contracts for the Na-
tional Malaria Eradication Programme.

MR. SPEAKER: Shri Dau Dayal Joshi:

DR. ASIM BALA: The answer is not
clear, Sir.

MR. SPEAKER: He has said that the
institutional agents were there and the
commission was paid.

DR. ASIM BALA: Why should commis-
sion be paid, Sir?............ (Interruptions) .

MR. SPEAKER: No, please do not ar-
gue like that. You cannot argue like that.

DR. ASIM BALA: You are not listening
o me, Sir.

MR. SPEAKER: | cannot. The Minister
has to listen

[ Transiation)

SHRI DAU DAYAL JOSHI: | would like
to know from the hon. Minister whether it is
a fact that IDPL which was set up with the
objective of making the availability of medi-
cines easy and at cheap rates to the people
in the country has faitéd in achieving its
objective? Is it a factthat Analgin which costs
IDPL 2.5 paise per tablet is soid inthe market
at 25 paise per tablet just to pay commission
to the favoured few?

MR. SPEAKER: It is not a general
question on IDPL. k concerns the agents

that are appointed by this company.

SHRI DAU DAYAL JOSHI: That is what
| am saying. Since the company pays com-
mission to their agents, the prices are fired
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arbitrarily, with the result that medicines are
not available to the people easily and at
cheap prices. penicillin which costs 35 paise
per vial is being sold in the market at Rs.
3.25. Therefore, | would like to know whether
efforts would be made to slash down the
heavy profits in order to fulfil the basic objec-
tive of IDPL? Will the prices be brought down
by doing away with the Commission?

[English]

MR. SPEAKER: Are you in a position to
reply?

DR. CHINTA MOHAN: Sir, we can give
the competitive rates and prices. It is very
difficult to reduce the prices because, as you
know, Sir, the cost of production is
high......... (Interruptions)

MR. SPEAKER: Shri Srikanta
Jena.........
(Interruptions)
[ Transtation)

SHRIDAU DAY AL JOSHI: Mr. Speaker,
Sir, Analgin costs 2.5 paise and Penicillin 35
paise to IDPL, but one vial of Penillin is
being sold at Rs. 3.25. It is gross injustice.
May | know the reasons for keeping the price
so high when the cost is so low?

[English)

SHRISRIKANTAJENA: Sir, lwould like
to know from the Minister that the IDPL being
a public undertaking and when the public
undertaking is supplying medicines to a
Government organisation and to ditferent
State Governments, why the agents are
being appointed and the commissions are
being paid. The State Governments’ policy
is to purchase from IDPL, the Government of
India’'s policy is to purchase directly from the
IDPL, and the price is fixed. Then in between
why the agents have been appointed any
why the commission was paid? This was
debated in this House and the hon. Minister,
in the Ninth Lok Sabha, had said that the
Chairman of the IDPL deliberately appointed
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some agents with the connivance of the
political authority and this has to be can-
celled. | would like to know from the Minister
whether he is going to pursue the same
political authority which was sanctioned to
the Chairman that the agents should be
continued.

DR. CHINTA MOHAN: Sir, there is a
cut-throat competition in the market and
there are number of private sector units and
number of public sector units which are
producting drugs. To get some orders, insti-
tutional agents are appointed. If there is any
specific reference from the hon. Member
which institutional agency is doing fraud, we
are ready to cancel it.

SHRIBASU DEB ACHARIA: Sir, want
to confine myself to this particular question.
The agent was appointed in violation of the
agreement that was finalised and commis-
sion was also paid. That is clear. So, why is
this particular case-for supply of medicine
for National Malaria Eradication Programme-
the appointment of agent was required any
why the commission was paid?

MR. SPEAKER: He has replied just
now.

SHRIBASU DEB ACHARIA: No Sir. He
has not replied to this question. How can
agents be appointed for supply of medicines
when there are sales representatives? Why
in this particular case, to supply medicine for
National Malaria Eradication Programme,
agent was appointed? | want to know whether
it was a violation of the agreement or not.

DR. CHINTA MOHAN: The agent was
appointed in 1989-90; not by this Govemn-
ment. (Interruptions)

Price rise after Budget
+
*590. SHRI SUDHIR GIRL:
SHRI K. THULASIAH VAN-
DAYAR:

Will the PRIME MINISTER be pleased
to state:
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(a) the rise in the prices of essential
commodities during each of the last Six
months and in the month after presentation
of the general budget;

{b) the steps proposed to be taken to
contain the price-rise; and

(c) the measures being taken to im-
prove the public distribution system to help
the weaker sections of the people?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) to (c). A statement is laid
on the Table of the House.

STATEMENT

(a) A statement showing the month-
wise percentage variation in the Wholesale
Price Indices of essential commodities dur-
ing each of the last six months and after
presentation of the general budget 1991-92
upto 10.8.1991 is given in Annexure.

(b) The present Government attaches
the highest priority to contain price rise within
reasonable limits. Efforts are being made to
restrain the growth in money supply, effect
economy in Government expenditure, en-
sure better supply and demand manage-
ment of ‘Sensitive commodities’, strength-
ening and streamlining of Public Distribution
System, strict action against hcarders and
profiteers and provision of incentives for
higher production in the medium term. With
a view to monitoring the prices of essential
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commodities and ensuring their supply, the
Government have constituted a Cabinet
Committee on Prices under the Chairman-
ship of the Union Finance Minister. It is
expected that all these measures will have a
desirable effecton containing the rising trends
in the prices within reasonable limits.

(c) As an effective instrument of dis-
tributive justice, the public distribution sys-
tem has played a positive role in helping the
poor strata of the society in recentyears. On
one hand it has helped in the moderation of
the price rise of the key essential commodi-
ties such as rice, wheat, sugar and kerosene
etc. onthe other, through the Public Distribu-
tion network, the Government has strived to
ensure the availability of these essential
commodities in the areas predominantly
inhabited by the poor consumers at an af-
fordable price. The Public Distribution Sys-
tem is being improved further to make its
reach more effective to the segments of our
population which remain still vulnerable and
living in far-flung areas, hilly areas, desert,
drought prone areas, tribal areas, slums,
jhuggis and those living below the poverty
line. The important ingredients of the im-
proved Public Distribution System include
easy access to fair price shops, efforts to-
wards door step delivery of PDS commodi-
ties at Fair Price Shops and supply of addi-
tional items through PDS outlets. The State
Governments have been requested to en-
sure that the essential commodities regu-
larly reach to the genuine ration card holders
especially in the rural areas and strict watch
be kept to avoid hoarding and diversion of
essential commodities.
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SHRI SUDHIR GIRI: Sir, after the pres-
entation of the General Budget, the prices of
almost all items of essential commodities
and goods consumed by the common man
have gone up, although the Finance Minis-
ter, in his Budget speech, promised repeat-
edly to keep the prices under control to the
advantage of the common people. In this
background, may | know from the hon. Prime
Minister, the specific causes for the price
hike after the presentation of the General
Budget and what are the specific measures
adopted to reduce the prices of other items?

SHRI KAMALUDDIN AHMED: Sir, itis
true that in spite of our efforts to contain the
prices, we have not been able to totally
control it so far. The prices of essential
commodities, no doubt, are going up. They
have gone up, barring in certain commodi-
ties. Our efforts are going on to see that
these prices are contained.

SHRI SUDHIR GIRI: Sir, | have not got
the answer properly. What are the specific
steps the Government had taken to contain
the price rise of those items which are sup-

plied to the common people?

SHRI KAMALUDDIN AHMED: Sir, ef-
forts are being made to restrain the growth in
money supply, effect economy in the Gov-
emment expenditure, ensure better supply
and demand management of "sensitive
commodities”, streamlining of public distri-
bution system. (Interruptions)

| am coming to you. Strict action against
hoarders and profiteers and provision of
incentivesfor higher production......... (Inter-
ruptions) We have started these efforts. (Inter-
ruptions)

[ Transiation)

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, it would have been better had
this question been put to the hon. Minister of
Finance. The difficulties are arising because
the question is being put to the hon. prime
Minister. Sir, just see the phraseology that
has been used in the statement laid on the
Table:

AUGUST 28, 1991

Oral Answers 16
[English]

“The present Government attaches the

[ Translation)

What was the need to say the present
Government? Are we putting the questionto
the past Government. Now | would like to
have a small clarification.

[English)

It is mentioned here, “The present
Government attaches the highest priority to
contain price rise within reasonable limits”.
Sir, | would like the Minister to define what
are the reasonable limits so far as prices are
concerned. Let him define it.

SHRI KAMALUDDIN AHMED: Sir, the
reasonable limit would be the cost of produc-
tion and the management expenditure.

AN HON. MEMBER: What is that? (In-
terruptions)

SHRI KAMALUDDIN AHMED: For any
commodity the reasonable price would be
the cost of production plus the management
expenditure. (Interruptions)

SHRI DIGVIJAYA SINGH: Hon.
Speaker, Sir, the Congress Election Mani-
testo promises to bring back the prices preva-
lent in July 1990. Has the hon. Prime Minis-
ter taken into account the prices prevalent in
July 1990 and has he compared the prices
prevalent today?

SHRI KAMALUDDIN AHMED: Yes, Sir.
There has been an increase, a very big
increase, in the prices available in July 1990
and now. We are making all efforts to see
that these prices come down and we are
able to roll it back as we had promised.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Sir, he has not answered the question raised

by Shri Vajpayee properly. (Interruptions)
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MR. SPEAKER: it should be your ques-
tion, not Mr. Vajpayee’s question.

SHRINIRMAL KANTI CHATTERJEE: |
am underlining why he has not answered.
He is an honoured colleague of mine. If you
cannot protect him, let me do it. (Interrup-
tions)

Sir, the question was, ‘the price rise
within reasonable limits’, not the exact price.
So what Price rise do you consider ‘reason-
able’? That was the question, not how you
arrive at that price. Try to answer that which
| have repeated on his behalf.

My own question is: What is the prise in
the Consumer Price Index on an annual
basis?

Part (b) is that the Consumer Price
Index is both in terms of industrial workers
and in terms of agricultural labourers, and it
has been said, as you have mentioned, that
you wanted to roll back according to mani-
festo to July 1990 prices. Since then what is
the price rise instead of the roll back? The
third partis....

MR. SPEAKER: No, no.

(Interruptions)

SHRINIRMAL KANTI CHATTERJEE: |
know that there is objection to third question,

but there is no objection if | say ‘part (c)'.
MR. SPEAKER: No, no, please.

(Interruptions)

SHRINIRMAL KANTICHATTERJEE: |
would like to know, in view of the uncon-
trolled rise in prices, whether the Govemn-
ment intends to take over the wholesale
trade in certain commodities of poor man's
consumption like Jowar etc.

MR. SPEAKER: Last part of the ques-
tion is too big a policy matter and it need not
be replied.

BHADRA 6,1913 (SAKA)
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SHRI KAMALUDDIN AHMED: Sir, the
hon, Member has asked for the inflation rate
during the last one year.

SHRI NIRMAL KANTI CHATTERJEE:
What inflation rate do you consider reason-
able?

SHRI KAMALUDDIN AHMED: Sir, itis
very difficult to say the reasonable rate of
inflation. The annual rate of inflation meas-
ured in terms of point-to-point variationinthe
wholesale price index was 13.7 per cent on
10.8.1991 which was much higherthan 8 per
centinthe corresponding period of lastyear.
Now the rate of inflation during the current
financial year, from 30.3.1991 to 10.8.1991
has been estimated as €.8 per cent com-
pared to that of 5.3 per cent during the
corresponding period in the last year.

SHRI BHUWAN CHANDRA KHAN-
DURIU: Sir, | want to point out to the hon.
Minister that the quantity and quality of grain
being supplied by the Food Corporation of
India are atrocious. The grains contain sand,
stones and lumpsof earth. Thegrainina 100
kg bag is as low as 92 kg including the sand
and stones. Is the hon. Minister aware of this
scandal in FCI, and if so, what is being done
to stop this malpractice?

SHRI KAMALUDDIN AHMED: if there
is any specific instance of the bad quality of
rice and wheat, of course that can be brought
to our notice and we will enquire into it. The
FCl is supposed to supply the fair average
quality rice and wheat and i there is any
commodity which falls short of these stan-
dards, then the State Governments con-
cemed can reject it.

SHRI BHUWAN CHANDRA KHAN-
DURI: Sir, | have seen this happening in my
constituency Garhwal.

SHRI PAWAN KUMAR BANSAL: Mr.
Speaker, Sir, the public distribution system
is actually meant for the most vulnerable
sections of the society. But unfortunately the
position is that the poorest of the poor are not
able to avail of the benefits for the simple
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reason that the rules formulated are such
that the basic requirement is thatof a perma-
nent address. A pavementdweller who does
not have the wherewithal to have a shelter
over his head in also denied the benefit ofthe
public distribution system and always the
apology offered by the Central Government
isthat it is forthe State Government to do the
needful. | would like to know from the hon.
Minister as to what steps he is going to take
to ensure that all the State Governments
formulate a policy where even the people
who do not have a house and live on Pave-
ments also get the benefit of the public
distribution system.

MR. SPEAKER: The main question is
about the price rise and not about the public
distribution system.

SHRI PAWAN KUMAR BANSAL.: Sir,
the last part of the question pertains to public

MR. SPEAKER: If the Minister likes to
reply, he can do so.

SHRI KAMALUDDIN AHMED: Sir, for
the information of the hon. House, | would
like to say that a meeting of the Advisory
Council of the public distribution system was
held recently in Delhi. All the Chief Ministers
and the Civil Supplies Ministers of the States
had attended that meeting. All the relevant
questions were discussed in that meeting
and we are coming with a detailed pro-
gramme and that is being chalked out for
strengthening the public distribution system.

So fat as the specific question of the
hon. Member is concerned, there is no doubt
that this difficulty is there in Dethi because
the distribution part is left to the State Ad-
ministration and here in Delhi it is left 10 the
Union Territory Administration. This ditficulty
is there, of course, which has been brought
10 our notice. We have discussed that also.
other labourers, we do not have their ad-
dresses. For them also, some method is
being evoived so that they can get at least
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some ration cards whereby they can get this
ration temporarily at least.

[Translation]

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, earlier also | had asked a
question on prices not once but twice re-
minding the Government of the manifesto of
the Congress Party in which they had prom-
ised to roll back the prices to July, 1990 level
within 100 days. On being asked as to when
and how the Government was going to fulfit
the promise, | was told that 100 days dead-
line was not yet over. perhaps, the hon.
Prime Minister had also used similar words
saying that we should wait for 100 daystobe
completed. Mr. Speaker, Sir, the statement
laid on the Table of the House says:

[English}

“The present Government attaches
highest importance to contain price rise.”

Not to hold the prices, but to contain

[ Translation)

it appears that price rise has crossed
not only the double digit, it is far more than
that. | am saying so, because the price index
has risen by 3.1 per cent within 20 days of the
presentation of the Budget. Keeping in view
the conditionalities of the |.M.F. and the built
in inflationary items in the Budget, | would
like to know the extent to which the Govemn-
ment expects the prices to rise? Secondly,
by using the words” present Government”,
does the Government mean that it has finally
bid good-bye to this manifesto?

SHRI KAMALUDDIN AHMED: WMr.
Speaker, Sir, the hon. Member is well aware
of the reality and the conditions prevailing in
the country. | think he knows the position
better than us. Our efforts to roll back prices
still continue. It is our eamest endeavour

loruptions)
akeady said that everybody is well aware of
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the position prevailing in the country with
regard to prices. Our efforts still continue.
Attempts are made 1o increase prices by
means of creating maximum artificial scar-
city, but it is our endeavour to curb the price
rise. It is a fact that we have made sincere
efforts. We have done exercise on 10-11
essential items, reference to which hasbeen
made in the manifesto and this exercise still
continues. We have achieved success in
many areas, but we have notbeen ableto roll
back the prices of all these commodities at
the same time. In this connection, | would
like to mention that excise duty on kerosene
has been reduced following the presentation
of Budget and it has resulted in fall in the
price of kerosene.

SHRI BRISHIN PATEL: Mr. Speaker,
Sir, people living in cities get two kilograms
of wheat and rice per adult under the Public
Distribution System whereas the people in
rural areas get as low as two Chhantank,
four Chhatank of wheat and rice. | would like
to know from the Government, through you,
whether there is any proposal to remove this
disparity?

SHRI KAMALUDDIN AHMED: t is for
the State Governments to decide for them-
selves as to how much quantity per adult or
per family they want to distribute under the
P.D.S. | do not know as to which State the
hon. Member is reterring to. | can reply with
reference to a particular State.

SHRI BRISHIN PATEL.: Please tell me
about Bihar.

SHRIKAMALUDDIN AHMED: The hon.
Member is asking about
Bihar......(Interruptions) Bihar State was
allotted its full quota, but | am constrained to
point out that even though allocation from
the Centre was full, yet the Government of
Bihar did not lift its full allotted quota of wheat
andrice, asaresultolwhich............ (Inter-
ruptions)

SHRI BRISHIN PATEL: This is nothing
new. This has been going on since the time
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their party was in power
State............ (Interruptions)

in the

MR. SPEAKER: Not like this.

SHRI KAMALUDDIN AHMED: If he
wants the figures specifically relating to the
allocation made to Bihar Vis-a-Vis State’s
demand......... (Interruptions)

(English]

MR. SPEAKER: He is not asking for
that. But in your reply you have answered
very properly.

[ Translation)

KUMARI UMA BHARTI: Mr. Speaker,
Sir, I want to ask a supplementary question,
but let me tell you that the moment you
interrupt me, | become nervous. Please give
me some time as my question is related with
it. |want to ask a question on the basis of the
figures that have been furnished in reply to
this question. Even a slight rise in prices
badly affects the people especially those
living in rural areas. My question is in three
parts. First, what is the ratio of tair price
shops in urban and rural areas? Second,
how many villages in the country do not have
the facility of fair price shops? Third, keeping
in view the fact that most of the small farm-
ers, marginal farmers and landless labour-
ers are Harijans-Adivasis in rural areas,
whether Government propose to open fair
price shops for them?

[English)
MR. SPEAKER: it is a good question.
[ Translation)

SHRI KAMALUDDIN AHMED: There
are more than five lakh villages in the coun-
try. Thetotal number of fair price shops inthe
country at present is 3 lakhs and 62 or 70
thousand. This is a fact that all the villages do
not have fair price shops. All these things
were considered in the recently held meet-
ing of the Public Distribution Council and
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some directions were given. One month’s
time has been given for these directions to
be implemented. Most of the poor live in
thrust areas-Adivasi areas, desert areas and
hilly areas. A survey has beenordered tofind
out as to how many fair price shops are
required to be opened to bring these areas
under the cover of Public Distribution Sys-
temsothat additional outlets could be opened
for the benefit of these categories of people.
As regards the total number of fair price
shops, these are 3 lakhs 72 thousand shops
in the country, of which 90 thousand or
approx. one lakh shops are in urban areas.

[English)
MR. SPEAKER: It is in the ratio of 1:2.

SHRI INDERUJIT: Sir, the hon. Minister
has said a little while ago that according to
him the reasonable limits of prices would be
the prices of cost of production plus the
management cost. Do | understand that in
his scheme of things there is no provision for
profit or return? Secondly, is the hon. Minis-
ter willing to associate monitoring commit-
tees with fair price shops, monitonng com-
mittees consisting mainly of house-wives-to
ensure both fair price and reasonable price
as also reasonable quality?

SHRI KAMALUDDIN AHMED: Sir, in
fact this is one point where we have tried our
best to find a way to monitor the whole
system. But as on today the responsibility of
the distribution is totally lying with the State
Administration. We are trying to find a way to
monitor the whole working of the Public
Distribution System and perhaps we may
come 1o some understanding.

(Transtation

SHRI RABI RAY: Mr. Speaker, Su, this
is a question which is agitating the minds of
crores of peopie. The common man does not
take as much interest in other issues as in
the price rise. The hon. Minister has said in
his reply that the Government has not suc-
ceeded in rolling back the prices despite best
offorts. | would like to know from the hon.
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Minister whether he is aware of the fact that
hoarders have a big hand in raising prices?
During the last few monthz, the prices have
risen abnormally high. Has the Government
felt the need for involving the Essential
Commodities Act against the hoarders who
work against Government's efforts to bring
down the prices of essential commodities?
Has the Government thought in terms of
nabbing and putting behind bars the hoarders
who are responsible for rise in prices?

SHRI KAMALUDDIN AHMED: To a
large extent, action under the Essential
Commodities Act.........

SHRI RABI RAY: My first question is
whether hoarders are responsible for price
rise?

MR. SPEAKER: It also relates to sup-
ply.

SHRIKAMALUDDIN AHMED: Hoarders
create artificial scarcity inthe economy which
leads to price rise. There cannot be two
opinions about that. The required action
under the law against the hoarder has been
taken. { am happy totell that according to the
information that is available with me, 84,420
raids were conducted throughout the coun-
try till 31st July, 1991............

SHRI MADAN LAL KHURANA: Only
84,000?

MR. SPEAKER;: Let the hon. Minister
give the information. Let him complete first.

SHRI KAMALUDDIN AHMED: 3152
people have been arrested. The number of
people prosecuted is 3226 and cases have
beenfilled against them, and out of them 141
have been punished.

[English)

Value of goods confiscated was of the
order of Rs. 1,446.16 lakhs.

SHRIMUKUL BALKRISHNA WASNIK:
Mr. Speaker, Sir, | welcome the reply given
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by the hon. Minister where he has categori-
cally stated that the present Government
attaches top priority to contain the price rise.
It is a great sigh of relief. But on the other
hand, there is tremendous price rise. In the
light of the reply given by the hon. Minister,
| would like to know from the hon. Prime
Minister whether the Cabinet Committee,
which has been constituted under the chair-
manship of the hon. finance Minister to pre-
pare measures to check the price rise, has
submitted its recommendations. ¥ it has
submitted, what are the recommendations
made? And if the recommendations have
not been submitted, | would liketo know from
the hon. Minister, by what time this Cabinet
Committee has to submit its recommenda-
tions.

SHRI KAMALUDDIN AHMED: In fact,
the Cabinet Committee on Prices has met
number of times. This Committee takes the
overall picture of the commedities and the
tendency of the prices and the measures
that are required to contain those prices.
Number of commodities have been discussed
in this Price Committee. Incidentally, | am
also a Member of that Committee. | can tel!
you that we have discussed about the num-
ber of commodities, and as | said just now,
the price trend has also been taken note of.
We are thinking of various measures to
contain these prices.

[Transtation)

SHRI MOHAMMAD YUNUS SALEEM:
Mr. Speaker, Sir, vegetables are the most
important items among the necessities of
life. In our country, whatever the prices are
paid by the consumers for these items like
onions etc. even one eighth of it is not going
to the producers. If the producer sells a
commodity at the rate of Rs. 150 per kg it
goes up to Rs. 10 when it reaches the
consumer because a number of middiemen
are there between the producer and the
consumer. | would like to know from the hon.
Minister whether there is any scheme or
programme to enable the farmertoreachthe
consumer directly as prevalent in other
countries.
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The markets are organized in such a
manner that the producers bring their prod-
ucts and the consumer directly goes and
purchases the commodities from the pro-
ducer.

[Translation)

Is there any such scheme and if not why
the attempts are not made to launch such a
scheme to check the prices of vegetables,
especially in big cities where the prices of
vegetables are spiralling.

SHRI KAMALUDDIN AHMED: Sir, the
opinion expressed in this regard is true
beyond doubt. It is a fact that the producer
does not getthe adequate price of his com-
modity and its price goes up while on its way
to the consumer, with the result the con-
sumer faces a heavy loss. Nobody can ob-
ject to or deny this fact that the middieman
take advantage of the situation. It is also
correct to say that the prices of the vege-
tables are going up day by day and the
attempts would be made to improve the
situation. The most effective step in this
regard is to develop the co-operatives and
this work can be done through co-operative
organisations. But it is a very unfortunate
situation that though we have co-operative
Mov« mentin our country, yet we are not able
to get the proper benefit out of it. | am still
optimistic and feel that the cooperative
movement will become stronger in our coun-
try. And the day it will be stronger, attempts
would be made to improve the condition of

producers.
[English}

Mr. SPEAKER: This question need not
be replied. | have gone to the other question.

[ Translation)
SHRI DATTA MEGHE: Mr. Speaker,

Sir, we are very sorry to state that whenever,
we raise our hands to speak, you do not
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allow us to speak. It is an important question.
We are new comers.

[English)

MR. SPEAKER: Please sit down now.
You have been a Minister in the Maharashtra
Government. You should understand that
this cannot be allowed in the House.

(Interruptions)

MR. SPEAKER: Shri Meghe, please
take your seat. You have been a Minister
and you should understand this. | have al-
lowed half an hour to this question.

[Translation)

SHRI DATTA MEGHE: You are not
allowing us to speak. You always rebuke us.
[English]

Mr. Speaker You do not understand.
Thatis why, | have to talk to you. Please take
your seat now.

[ Translation)

SHRI DATTA MEGHE:Then what for
have we come here? We are leaving

MR. SPEAKER: You may go.
11.44 hrs.
At this stage, Shri Datta Meghe left
the House
[English]

SHRIRAM NAIK: He had been a Minis-
ter for Civil Supplies.

MR.SPEAKER: Thatis why, he 1s going.
| gavesall an hour 10 this question. Now nest
question.
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AIR Station At Jabalpur

*591. SHRISHRAVAN KUMAR PATEL.:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetherthe proposed 200 K.W. radio
station of Jabalpur has started functioning;

(b) if not, the reasons therefor;

(c) the action proposed for speeding up
the implementation of the above project;

(d) whether there is any proposal to use
the existing 20 KW transmitter at Jabalpur
for the Vividh Bharati Commercial services;

(e) if so, the details thereof; and

(f) the time by which such transmissions
are likely to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWJAVYAS):
(a) Yes, Sir.

(b) and (c). Do not arise.

(d) to (f). No, Sir, Apart from the fact that
frequency clearance for simultaneous op-
eration of 200 KW MW and 20 KW MW
transmitters at Jabalpur 1s not available, the
latter transmitter-has practically outlived its
useful Ide.

SHRI SHRAVAN KUMAR PATEL:
Concerning (d), (e) and (f) parts of the an-
swer of the hon. Minister, | would like to know
regarding frequency clearance for simulta-
neous operation of 200 KW MW and 20 KW
MW transmitters at Jabalpur. | would like to
know whether the Government will make
efforts to obtain frequency clearance for this

purpose.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AJIT KUMAR
PANJA): The frequency clearance is given
by the Intemnational Telecommunication
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Union, shortly known as ITU, stationed at
Geneva. The clearance in MW Band does
not permit simultaneous operation on 20 KW
MW and 200 KW MW transmitters because
of mutual interference. But we have ob-
tained a clearance in so far as FM band is
concerned and Jabalpur is going to get that
very soon.

SHRI SHRAVAN KUMAR PATEL: | do
not understand this part of the answer of the
hon. Minister that “the latter transmitter has
practically outlived its useful life.” | have very
reliable information that by merely entailing
nominal expenditure, Vividh Bharati com-
mercial services could be easily started at
Jabalpur. | would like to know from the hon.
Minister the amount involved for starting
Vividh Bharati commercial services and
whether the Government would take appro-
priate action and steps to bring the Vividh
Bharati commercial services to Jabalpur.

SHRI AJIT KUMAR PANJA: The life of
thesetransmitters is twenty years maximum.
It has put in 26 years service; but knowing
the importance of the business area, spe-
cially the business activities of Jabalpur,
arrangement has been made for Jabalpur
having a 10 KW FM transmitter and that is
being set up very soon with necessary studio
office, receiving facilities and staff quarters.
This will also have a stereo compatible voice,
so that it will be nicely audible and useful.

SHRI SHRAVAN KUMAR PATEL: My
essential question was whether the Vividh
Bharati will be brought to Jabalpur.

SHRI AJIT KUMAR PANJA: | said yes,
through a 10 KW FM transmitter.

SHRI SARAT CHANDRA PAT-
TANAYAK: | would like to know from the hon.
Minister whether the Government is consid-
ering 1o expand the Vividh Bharati commer-
cial services in Orissa during the 8th Five
Year Plan. ¥ so, the details thereof.

SHRI AJIT KUMAR PANJA: In the 8th
Five Year Plan there is no plan so far as
Orissais concerned regarding Vividh Bharati.
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[ Translation)

SHRI VISHVESHWAR BHAGAT: Mr.
Speaker, will the Vividh Bharati Service be
started from Raipur and Bilaspur also
alongwith Jabalpur?

[English)

SHRI AJIT KUMAR PANJA: We are
taking one by one according to the need of
the particular area.

[Translation)
Consumer Protection Act, 1986

*592. SHRI KASHIRAM RANA: Willthe
PRIME MINISTER be pleased to state:

(a) whether the Consumer Protection
Act, 1986 is being implemented by all the
States;

{b) it so, the State-wise/Union-Territory-
wise number of cases registered thereunder
since 1989, year-wise; and

(c) the efforts made by the Govermnment
so far to implement the Consumer Protec-
tion Act, 1986 stringently and to make it more
effective?

[English

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) to (c). A statement is laid
on the Table of the House.

STATEMENT

(a) Yes, Sir. As per the information
available, State level Consumer Protection
Councils have been set up in all the States/
UTs. Redressal machinery has also started
functioning in all States/UTs. except in 4
States of Nagaland, Manipur, Meghalaya
and Sikkim. The Act does not extend to the
State of Jammu and Kashmir which has
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adopted its own legislation in the field of
Consumer Protection.

(b) The information received from 25
States/UTs. is annexed.

(c) Al the provisions of the Consumer
Protection Act, 1986 have been brought into
force with effect from 1.7.1987. State Gov-
emments/Union Territory Administrations are
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reminded from time to time at the highest
leveltoimplement the Act. The matter is also
taken up with them whenever the officers of
the Ministry of Civil Supplies and Public
Distribution visit those States/Union Territo-
ries. The Government has also constituted a
high powered Working Group to examine
suggestions to make the Consumer Protec-
tion Act, 1986 more effective and purpose-
ful.
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[Translation)

SHRI KASHIRAM RANA: Mr. Speaker,
Sir, from the reply that | got to my question,
tfeslthat alithe responsibilities of Consumer
Protection Act have been handed overto the
States and the district fora. According to the
figures and the information provided to me,
it appears that there is disposal of only afew
cases out of those filed; because the district

MR. SPEAKER: Shri Kashi Ram Rana,
please ask the question.

SHRI KASHI RAM RANA: Mr. Speaker,
Sir, | am coming to the question, that the
number of cases disposed is much less as
compared to the number of cases filed be-
cause the attendance of three Members in
District Forum is compulsory. No hearing
can be conducted unless three Members are
present. | would liké to know from the hon.
Minister the number of cases disposed of
and solved so far out of the figures made
available about the cases filed. | would like to
have a definite information from the hon.
Minister in this regard.

SHRI KAMALUDDIN AHMED: Ht is a
fact that the speed with which the enquiry is
going on in the cases filed in District Fora is
not upto the mark; but all the same | would
like to say, that the presence of three Mem-
bers is not now essential in the forum, be-
cause recently we have passed an amend-
ment to the Act last month under which the
-. proceedings can be carried out even in the
presence of two Members. But there is a
practical difficulty in case of appointment of
the Chairman of District Fora. There is a
condition with regard tothe Chairmanthathe
should either be a working District Judge or
Ex-District Jugge. The condition has been
prescribed jnthe rules. Because of this they
are not able to devote more time. However,
we are considering alithe aspects. Speaking
on the last amendment, he gave us very
good suggestions and we are considering
those suggestions and | believe that we will
be very shortly making some amendment in
Consumer Protgction Act. So many sugges-
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tions are under the consideration of its work-
ing group, and | believe that there will not be
any difficulty now. The figures of the cases
disposed of till now are not available with me
right now. | will send the statewise disposed
of cases to the hon. Member later on.

SHRI KASHIRAM RANA: Mr. Speaker,
Sir, under the provisions of the Consurier
Protection Act, cases should be solved within
three months, but it has been observed that
the disposal of one case takes a period of 6
to 8 months. According to the statement
made by the Chairman of District Commis-
sion located in our area, they are not able to
implement this law in an effective manner.
So through you, | would like to know from the
hon. Minister as to when the provision of this
Act regarding disposal of cases within three
months, willbe implemented and the time by
which the working group set up in 1988
would submit its recommendations.

SHRI KAMALUDDIN AHMED: Mr.
Speaker, Sir, a meeting of the Consumers
Protection Council would be held next month
and | believe that the working Group would
be submitting its recommendations very
soon. Besides, we fully agree with the fact
that the machinery should be geared up so
that the disposal of the complaints should be
expedited; otherwise the object of redressal
will be defeated. Therefore, we are trying to
do so as early as possible and we are consti-
tuting the machinery very soon.

[English)

PROF. K. V. THOMAS: Sir, according
to the present law, all the districts in the
country do not have the consumer protection
courts. Recently, the Supreme Court has
given adirection that within six weeks, alithe
districts should have such a coun. Is the
Government going to implement this deci-
sion of the Supreme Count in all the districts?

SHRI KAMALUDDIN AHMED: Sir, itis
true that according to the Supreme Court’s
order, all the districts have to form a forum
before the end of October. Some date of
October has been given.
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We have addressed letters to all the
States to form the district forums in accor-
dance with the Supreme Court's order.

What the Hon. Member says is some-
what correct because in a number of States,
there are very many districts which are yetto
form the district forum and we are after that.

KUMARI DIPIKA CHIKHLIA: Sir, ac-
cording to the Consumer Protection Act,
1986, the cases are registered up to Rs. 1
lakhs at a district forum and up to Rs. 10 lakh
at a State Commission. Iwould like to askthe
hon. Minister that looking at the present
devaluation situation of the rupee, will the
Government increase the limit of registering
the case at the district and State levels?

If so, when; and if not, why not?

SHRI KAMALUDDIN AHMED: Sir, the
hon. Member has correctly said that the
pecuniary jurisdiction of all these forums
including the State and National Commis-
sions is explained inthe Actitself. Of course,
with the big rate of inflation, the pecuniary
jurisdiction needs to be revived and | hope,
when we come with an amendment to the
Consumer Protection Act, this point will also
be taken into consideration.

MR. SPEAKER: This as an assurance.

SHRI PAWAN KUMAR BANSAL.: Sir,
certain Government Departments like the
Posts and Telegraphs Departments are
putting forth the plea that they are not cov-
ered by the provisions of the Consumer
Protection Act. If that is so, the very purpose
ofthe Actis defeated because alarge number
of people are affected by it. Now, | would like
to know from the hon. Minister as to what
steps is he taking in this regard.

SHRI KAMALUDDIN AHMED: There is
no exception at all to any Government or
non-Government organisations. The Act
applids to all including the Government
Departments and it such a plea has been
taken by a particular Telephone Depant-
ment, we will look into the matter. | can
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assure that the services covered by all the
Government Departments also come under
the ambit of the Consumer Protection Act.

SHRI CHANDRA JEET YADAV: Sir,
the answer given by the hon. Minister is that
the UP, Tamil Nadu and Madhya Pradesh
Governments have not even cared to reply
as to how many cases are pending and what
action have been taken by them. Really
speaking, this Act is not functioning at all in
Uttar Pradesh. | would like to know from the
hon. Minister whether or not he is aware that
there is a Consumer Interest Protection
Council which is a voluntary body. And they
have submitted a memorandum recently to
the Government. Will the suggestions made
in that memorandum be taken care of when
the Government will take a final decision?

SHRIKAMALUDDIN AHMED: Sir, even
yesterday the delegation has come to see
me. They have brought to my notice about a
number of problems which they are facing
particularly in the State of Uttar Pradesh. |
will look into them. As | said, we are looking
into the working of the whole Act during the
last six years as to how this Act has been
able to give protection to the consumers. So,
we are examining this aspect and | can
assurethe hon. Member that we will look into
their memorandum and all the aspects in it
submitted by the voluntary organisation re-
ferred to by him.

SHRI RAM NAIK: Sir, the hon. Minister
has assured the House that the High Power
Working Groups recommendations will be
submitted and a decision will be taken during
the next month. Now, | want to know as to
which arethe important suggestions on which
the High Power Committee is deliberating

upon.

SHRI KAMALUDDIN AHMED: | did not
say that the Working Group will give the
recommendations next month. What | said
was that the Consumer Protection Council
meeting is going to be held in the next month
and we are going to discuss and decide
many things in that Council meeting. The
Working Group has taken cognizance of a
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number of problems about the working of the
Consumer Protection Act which includes
certain amendments also whichwe are going
to suggest. | hope the work of the Workirig
Group will be completed soon. Among the
recommendations which they are going to
make, we will accept whatever recommen-
dations we can accept and come to the hon.
House with some amendments to the Act.

SHRI RAM NAIK: | was asking about
the important suggestions.

SHRI KAMALUDDIN AHMED: S, the
nature of the Act is only compensatory. it is
not a penal sort of legislation. A number of
suggestions have come to make it more
effective and there may be some provisions
also to penalise the offender. | do not know
about such provisions. We have to examine
the whole thing.

SHRI M.R. KADAMBUR JANARTHA-
NAN: Sir, in 1980, the DMK Government has
not cared to write to the Central Govern-
ment. | would like to know from the hon.
Minister whether any complaints have been
received under the Consumer Protection
Act. There have been complaints that some
materials for purposes other than intended
for. Since this aspect involves the weltare of
the children, | would like to know whether
any report in this regard has come to the
notice of the Ministry and whether the Gov-
emment have taken any action on these big
chocolate companies.

SHRI KAMALUDDIN AHMED: Swr, | will
have 10 look into it and find out whether we
have received any complaints with regard to
chocolate companies.

WRITTEN ANSWERS TO QUESTIONS
Nuciear Reactor in Kersls

°583. SHRI RAJENDRA KUMAR
SHARMA: Will the PRIME MINISTER be

pleased fo state:
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(a) whether the Government have
decided to set up a nuclear reactorin Kerala;

(b) it so, the total cost of the project;

(c) the time schedule for compietion of
the project; and

(d) the quantum of power likely to be
generated?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No, Sir.

(b) to (d). A Technical Committee con-
stituted by Department of Atomic Energy
carried out preliminary exploratory investi-
gations of sites in Kerala proposed by Kerala
State Electricity Board. Selection of sites for
nuclear power plants has to go through a
process of detailed investigations and re-
view by bodies like Site Selection Commit-
tee, Atomic Energy Commission, Union
Ministry of Environment and Forests. Be-
sides, setting up of any new projects will
have to be consistent with the resources and
plan allocations. The points on total cost,
time schedule and quantum of power in
regard to a nuclear power project in Kerala,
therefore, do not arise at this stage as no
decision has been taken by the Government
in this regard.

[ Translation]

Nomination of State Civil Service Offi-
cers to indian Administrative Service

*594. SHRI GIRDHARI LAL BHAR-
GAVA: Willthe PRIME MINISTERbe pleased
to state:

(a) the percentage of quota fixed for
nomination of dfficers of the State Civil Serv-
ices to the Indian Administrative Service;

(b) whetherthe Government proposeto
increase the percentage of the quota keep-
ing in view the limited number of promotional
opportunities of officers of the State Civil
Services;
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(c) it so, the details thereof; and

(d) the number of officers of the State
Civil Services proposed to be nominated
during the current year to IAS as per the
recommendations of the State Governments,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The quota fixed for
promotion of State Civil Service Officers to
the Indian Administrative Service is 33-1/3%
of the authorised strength of Senior Duty
posts and above including Central Deputa-
tion Reserve, in the respective aaders ex-
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cept in the case of Jammu & Kashmir where
the promotion quota is 50% at present which
is valid upto 30.4.1992.

(b) At present there is no proposal to
increase the promotion quota;

(c) Does not arise.

(d) The number of State Civil Service
officers whose names appear on the current
Select Lists of the respective cadres is
indicated inthe enclosed statement. Officers
included in the Select Lists will be consid-
ered as and when vacancies for promotionto
the IAS occur and the recommendations of
the concerned State Govts. are received.

STATEMENT
Cadre No. of SCS
1 2
AGMU
Arunachal Pradesh 6
Goa 4
Mizoram 5
UNION TERRITORIES 9
Andhra Pradesh 7
Assam-Meghalaya
Assam 6
Meghalaya 4
Bihar 20
Gujarat 4
Haryana 8
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No. of SCS

Himachal Pradesh
Jammu & Kashmir
Kamataka

Ketala

Madhya Pradesh
Manipur

Tripura

Nagaland

Punjab

Sikkim

Tamil Nadu

Uttar Pradesh

West Bengal

18

14

13

[Englhsh]
import of English Flims by NFDC

*595. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the national Film Develop-
ment Corporation (NFDC) is importing Eng-

lish films for sale and exhibition in India;

(b) the number of films imported and
amount paid during each of the last three
yoars;

(c) the amount earned from the exhibi-
tion of films in india and from the sale of fims
10 the different distributors yearwise; and

(d) the details of profit and loss in this
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regard during each of the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) Yes, Sir. As per Policy for import of
Feature Films and Video Rights of Feature
Films and their distribution and pricing an-
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nounced on 21st January, 1988, National
Film Development Corporation imports for-
eign films for exhibition in India.

(b) The number of films imported and
amount paid during the last three years is
given below:—

Year No. of Films Imported Royalty Paid in Lakhs
1 2 3
1988-89 54 81.60
1989-90 62 110.64
1990-91 33 42.0.0
(c) The amount earned from the exhibition and sale of these films in India during the last
three years is given below:—
Year Amount Eameu From Exhibition = Amount Eamed From Sale
(in Lakhs) (in Lakhs)
1 2 3
1988-89 219.35 52.75
1989-90 153.10 50.07
1990-91 117.55 53.05

(d) Details of profit and loss for the last 3 years is given below:—

Year Profit Loss
(in Lakhs) (in Lakhs)
1 2 3
1988-89 86.06 -
1969-90 — 37.03
1990-91 - 10.05
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Modernisation of Hindustan Cables Ltd.

*596. SHRIHARADHAN ROY: Will the
PRIME MINISTER be pleased 1o state:

(a) whether there is any proposal for
expansion and modemisation of the Hindus-
tan Cables Ltd. at Rupnarainpur in West
Bengal;

(b) it so, the details thereof; and
{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P. K.
THUNGON): (a) and(b). Modernisation of
Rupnarainpur Unit of Hindustan Cables by
way of conversion of existing capactties of
Dry Core Cables and Coaxial Cables to
manufacture 22 Lakh Conductor Kilometers
of Jelly Filled Cables annually is under exe-
cution. The cost of these projects is Rs.
81.72 crores. Another project costing Rs.
14.18 crores for manufacture of 2,90,000
nos. of jointing kits per annum is also under
execution.

(c) Does not arise in view of the above.
Weightage of Confidential Reports

*597. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Confidential Reports of the
Government servants carry any weightage
in arriving at a final decision in disciplinary
and vigilance cases pending against them or
such reports are meant only for career pros-
pects;

(b) i not, whether there is any proposal
10 give due consideration f0 these reports in
arriving at a decision in such cases; and

(c) i s0, the detalls thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No, Sir. Confiden-
tial Reports are meant only for career pros-
pects.

(b) No, Sir.
(c) Does not arise.
Manufacture of Optical Glasses

*598. SHRIN. DENNIS: Willthe PRIME
MINISTER be pleased to state:

(a) whether optical glasses are manu-
factures in India bath for domestic use and
for export;

(b) the quantity manufactured for
domestic use and for export purposes sepa-
rately during each of the lastthree years; and

(c) the firms which are manufacturing
these types of glasses?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (c). Optical Glasses are
being manufactured by M/s. Bharat
Opthalmic Glass Limited which is a Public
Sector Undertaking. indigenous production
is for domestic use. Quantity manufactured

during the last 3 years is as follows:—
Year Optical Glasses
1988-89 1251 M.T.
1989-90 2227 M.T.
1990-91 15.12 .T.
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Emission of Helium Gas From Hot
Spirit at Bakreshwar

*599. SHRI RADHIKA RANJAN
RAMANIK: Will the PRIME MINISTER be
pleased to state:

(a) whether the emission of Helium gas
from the Hot Spring at Bakreshwar in West
Bengal is due to the cold fusion;

(b) if so, whether the Government have
constituted a team of scientists to study this
phenomenon;

(c) i so, the outcome thereof; and

(d) the steps being taken to tap the
whole of the Helium gas emitting therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Emission of helium
gasfrom hot springs happens at many places
in the world including at Bakreshwar in West
Bengal. There is no evidence for ascribing it
to cold fusion.

(b) Work in recovering helium gas from
Bakreshwar has been an ongoing project for
some time now. Their is no reason to study
cold fusion phenomenon at Bakreshwar.

(c) Does not arise.

(d) Ateam is already working at Bakresh-
war and other hot springs sites in West
Bengal to collect helium gas.

{Transiation)

Central Public Sector Undertakings in
Maharashtrs

*600. SHRIVILASRAONAGNATHRAO
GUNDEWAR: Willthe PRIME MINISTER be
pleased 10 state:

BHADRA 6,1913 (SAKA)

Wriiton Answers 54

(a) whether the Union Government
have identified those Central Public Sector
Undertakings which are not functioning sat-
isfactorily in Maharashtra during the last two
years; and

{b) the reasons for the same and the
steps taken by the Government to improve
their efficiency?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) 8 out of 28 Central Public
Sector Enterprises having their registered
Offices in the State of Maharashtra have
incurred losses during the last 2 years, i.e.
1989-90 and 1988-89 upto which period only
the information is available.

(b) The reasons attributable to losses
by public sector enterprises are escalation in
input costs, low capacity utilisation, out-dated
plant and machinery, shortage of power,
excess man-power, high incidence of inter-
eston outstanding loans, demand variations
etc. Improving working of Central Public
Sector Enterprises is a continuous process.
Enterprise specific action is taken by the
concerned adminstrative Ministry/Depart-
ment and the enterprise to improve the per-
formance. Some of the measures taken are
modemisation and rehabilitation plans, fi-
nancial managenal and organisational re-
structuring, change in product-mix, energy
conservation, technological upgradation,
signing of MOU with the Government, etc.

Public Distribution System in Adivasi
Areas of Bihar
*601. SHRI BHUVNESHWAR
PRASAD MEHTA:
SHRI KARIA MUNDA:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Adivasis living in fatests
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and in the hills in Chotanagpur Santhal
Pargana area of Bihar get the essential
commodities being distributed under the
Public Distribution System;

(b) it not, whether the Adivasis have to
pay higher prices as a result thereof;

(c) whether the Government proposeto
take concrete steps to provide the benefits of
Public Distribution System to these Adivasis
and the people living in the remote rural
area; and

(d) if so, the details thereof?

MINISTER OF STATE IN THE MINIS-
TRY OF CIVIL SUPPLIES AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Yes, Sir.

(b) Does not arise.

{c) and (d). Bihar Government has
reported that Adivasis and other people liv-
ing in remote rural areas get the benefits of
Pubtic Distribution System. The population
living in Integrated Tribal Development Proj-
ect areas get foodgrains at Specially subsi-
dised prices which are below the normal
PDS prices. The Government have decided
to focus attention on the strengthening PDS
in selected hill areas, desert areas, tribal
areas and drought prone areas.

[English)
Red Oil Paim Cultivation
*602. SHRI VIRENDRA SINGH:
SHRI RAMESH CHAND
TOMAR:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Union Government
have called upon some States to introduce
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red oil paim cultivation so as to increase the
production of edible oil;

(b) if so, the names of these States; and

(c) the assistance proposed to be pro-
vided to these States?

MINISTER OF STATE IN THE MINIS-
TRY OF CIVIL SUPPLIES AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) Yes, Sir.

(b) The States which have been called
upon to introduce red oil palm cultivation
are—Andhra Pradesh, Karnataka, Tamil
nadu, Kerala, Maharashtra, West Bengal,
Orissa, Assam and Tripura.

(c) The State Governments have been
assured of full assistance of the Central
Governmentinthe formulation ofthe scheme,
and help by war of arranging to supply plan-
tation material and also arranging financial
assistance through Organisations like NA-
BARD.

Tariff Structure of State Electricity
Boards
*603. SHRI PRATAPRAO B.

BHONSLE:
SHRI S.B. SIDNAL:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Planning Commission
has issued some directives to the State
Governments to improve the tarift structure
of State Electricity Boards;

(b) i so, the details thereof;

(c) whether these directives aiso in-
clude supply of electricity at reasonable rates,
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production of more electricity and energy
conservation, etc.;

(d) if so, the details thereof;

(e) whetherthe Government proposeto
take some action to ensure that the direc-
<was are fully implemented by the State
Governments; and

(f) if so, the details thereof; and if not,
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a} No, Sir.

(b) to (f). Do not arise.
Leave Travel Concession Facility

*604. SHRIJ. CHOKKA RAO: Will the
PRIME MINISTER be pleased to state:

(a) the amount spent on leave travel
concession to the employees of the Union
Government public sector undertakings and
banks, separately, during 1990-91;

(b) whether there is any proposal to
restrict this facility to the spouse and wo
children as a small family norm;

(c) it so, the details thereoi; arc
(d) if not, the reasons thereior?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) The latestfigures of

iture available for Central Govemn-
employees arefor 1989-90, the expen-
ure being rupees 39.08 crores. The ex-
nditure incurred by employees of Public
Undertakings and Banks is not cen-
compiled.
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{b) and (c). A package of disincentives
to compel the adoption of small family norm
for government servants has been mooted
by the Ministry of Health& Family Welfare.
One of the disincentives proposed is to re-
strict the LTC, in case of the children, to only
two of them. No decision has been taken by
the Government on the proposal.

(d) Does not arise.

Vanaspati Units in Orissa

*605. SHRI GOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) the numberof proposals received
by the Union Government to set up Vanas-
pati units in various States, State-wise;

(b) it so, the details of the proposals
received from the Government of Orissa;

(c) the steps taken to accord approval
to these proposals; and

(d) the details thereof?

MINISTER OF STATE IN THE MINIS-
TRY OF CIVIL SUPPLIES AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) and (b). At the time of an-
nouncement of New Industrial Policy, 1991
by the Government of India vide Notification
No. 477 (e) dated the 25.7.1991, 94 applica-
tions were pending for setting by vanaspati
units in various States. A State-wise state-
ment including the State of Crissa is at-
tached.

(c) and (d). Under the New Industrial
Policy, 1991 and notification issued on
25.7.1991. Vanaspathi Industry has been
delicensed.
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[Translation)
Major Industry in Eastern U.P.
*607. SHRI RAJNATH SONKAR

SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) whether any proposal to set up a
maijor industry in Eastern Uttar Pradesh is
nending with the Union Government:

(b) if so, the details thereof; and

(c) the action proposed to be taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). As on 30th June, 1991,
78 applications were pending for the grant of
Letters of Intent for setting up of industrial
units in Eastern U.P.

As per the new Industrial Policy, indus-
trial licensing has been abolished for all
projects except for a short list of industries
related to security and strategic concerns
etc.

Industries to be set up in the Current
Year

*608. SHRI HARI KEWAL PRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) the total number of industrial units

proposed to be set up during the current year
in public sector and in private sector; and

(b) the details thereof, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.).
KURIEN): (a) and (b). Under the new Indus-
trial Policy, industrial licensing has been
abolished for all projects except for a short
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list of industries related to security and stra-
tegic concerns, social reasons etc.

As regards investment in the public
sector, location of projects by Central Public
Sector Undertakings are decided on techno-
economic considerations by the concerned
Administrative Ministries.

[English]

Alleged lrregularities in Purchase of
Rice by the Food Corporation of India

*609. SHRI RAMASHRAY PRASAD
SINGH: Willthe Minister of FOOD be pleased
to state:

(a) whether the Government have re-
ceived complaints about the irregularities
committed by the officers of the Food Corpo-
ration of India in the purchase of rice in Gaya
(Magadh) Division of Bihar; and

(b) if so, the details of the action taken/
proposed to be taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOWM): (a) No such complaints have been
received.

(b) Does not arise.

Exchange of Programmes with Foreign
Countries

4746. SHRI SYED SHAHABUDDIN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to refer to the
reply given to Unstarred Question No. 485
on July 24, 1991 and state:

(a) the number of programmes of radio
and Television exchanged withforeign coun-
tries with whom we have signed both the
cultural exchange programmes as well as
radio and television protocols during each of
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the last three years;

(b) the total time of the programmes
supplied separately for television and radio,
country-wise;

(c) the total time of programmes re-
ceived separately for radio and television,
country-wise; and
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(d) the percentage of utilisation by the
recipient country ofprogrammes, country-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARICIRUJA VYAS):
(a) The information is as under:

All India Radio Year No. of programmes exchanged
1 L _ 2 3
1988 754
1289 760
1990 772
Docrdars! an 1988-89 461
1589-90 484
1990-91 215

{b} The list of the countries alongwith
the tota! time oi programmes supplied by all
IndiaRadio/Dordarshanis furnished in State-
ment-1.

(c) This information is given for Door-
darshan in statement il, and for All India

Radio, in Statement lil.

(d) Ail India Radio and Doordarshan do
not get feed back regarding the percentage
of utilisation of the programmes. The pro-
grammes are utilised according to the re-
quirements.
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industrial Policy
4747. SHRI V. SREENIVASA
PRASAD:
SHRI M.V. CHAN-
DRASHEKHARA MUR-
THY:

SHRI INDRAJIT GUPTA:

Will the PRIME MINISTER be pleased
to state:

(a) the names and the details of the
companies/units/projects of the multi-national
companies operating in the country as at
present;

(b) whether the Government have re-
ceived several proposals for expansion of
the existing units and proposals for new units
from the ccmpanies which belong to mutti-
national group of companies;

(c) whether Government have records
of their annual sales turnover and export
turnover per annum basis, the unusual wage
rates compared to the rate being given by
their parent units abroad;

(d) whether with the announcement of
new industrial policy several new multi-na-
tional companies are trying to exploit Indian
labour and raw material for their sole bene-
fits;

BHADRA 6,1913 (SAKA)
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(e) whether the Government have
adopted any protective measures against
the misuse of new industrial policy; and

() if so, the facts and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) List of companies covered
under Section 29 of the Foreign Exchange
Regulation Act, 1973 is given in the State-
ment.

(b) Yes, Sir. Government receive from
time to time proposals from entrepreneurs/
industrial undertakings for grant of industrial
approvals for setting up new industrial un-
dertakings and/or for substantial expansion
of their existing undertakings. These include
companies having existing foreign equity.

(c) Information is not being centraly
maintained in the Ministry of Industry.

(d)to (f). As indicated in the Statement
on Industrial Policy tabled in the Lok Sabha
on 24.7.1991, Government's policy is to fully
exploit the opportunities for promoting for-
eign investment in India which is in the
interest of the country’s industrial develop-
ment. As regards Indian labour, Govern-
ment is fully commitied to protecting the
interests of labour, enhancing their weltare
and equipping them in all respects to deal
with technological changes.
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Candidates Qualifying in IAS Exsmina-
tion in Kerala

4748. SHRI KODIKKUNIL SURESH:
Wil the PRIME MINISTER be pleased to
state:

(a) the total number of candidates from
Kerala who appeared in the Civil Service
Examinations during the last three years,
year-wise; and

(b) the number out of them selected in
IAS during the said period?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The UPSC do not
maintain State-wise statistics with regard to
the number of candidates appeared in the
Civil Services Examinations. However, the
number of candidates from centres in Kerala
who appeared in the examinations held in
1986, 1987 and 1988 is 2462, 1981 and
1885 respectively.

(b) The information is given below:—

Year of Exam Number of candidates
fromKerala appoint
to IAS

1986 2

1987 2

1988 Nil

[ Translation)

Fertilizer Piant in Karnataks

4749. SHRI RAMCHANDRA VEER-
APPA: Wilithe PRIME MINISTER be pleased
to state:

(a) whetherthe Government proposeto

AUGUST 28, 1991
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set up a fertilizer plant in karnataka; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) No, Sir.

(b) Does not arise.

Drinking Water Supply in Desert Areas
of Rajasthan

4750. SHRI DAU DAYAL JOSHI: Will
the PRIME MINISTER be pleased to state:

(a) whether some schemes had been
formulated for water supply from the various
rivers of the country to the desert area of
Rajasthan which is facing great difficulties in
the matter of drinking water;

(b) if so, the progress made in this
regard and the time by which these schemes
are actually to be completed or are likely to
be completed; and

(c) the details in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) to (c).
The information is being collected from the
State Government of Rajasthan and will be
laid on the Table of the House.

[English)
Agriculturai Development in Kersla
SHRI P.C. THOMAS:

SHRI KODIKKUNNIL
SURESH:

4751,

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:
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(a) the funds allocated to Kerala for
agricultural development during 1989-90 and
1990-91;

(b) the actual amount utilised by the
Government of Kerala;

(c) whether the Government of Kerala
has sought additional funds during the cur-
rent financial year; and
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(d) i so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). The outlay ap-
proved and expenditure incurred under
Agriculture and Allied Activities Sector inthe
State’s Annual Plans 1989-90 and 1990-91
are as under:

(Rs. in lakhs)

1989-90 1990-91
Approved outlay 6910 8597
Actual expenditure/Revised outlay 7607 7914

(c) and (d). For 1991-92, the Plannig
Commission have approved a relative mgher
outlay of Rs. 13731 lakhs for Agncultural and
Allied Activities Sector in the State plan. No
request for allocation of additional funds has
been received from the State Government
during the current financial year by the Plan-
ning Commission.

| Translation)
Growth Rate of Bihar
4752. SHRI RAM BADAN: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the growth rate of Bihar is
very low as compared to other States:

(b) it so, the reasons therefor;

{c) the overall growth rate of various

States during the last three financial years;
and

(d) the steps contemplated to increase
the growth rate of Bihar;

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) The growth rate of Bihar
has been lower than those of a number of
other States.

(b) Growth rates differ among States for
a variety of reasons, some among them
being the historically uneven development
of the infrastructure, industry and entrepre-
neurship, and the year to year variations in
rainfall and the consequent drought and
floods.

(c) The State-wise growth rate of net
state domestic product during 1987-88 to
1989-90 is given in the attached statement.

(d) Bihar State has been implementing
development Plans forincreasing the growth
rate. These Plans include investments/out-
lays for the development of infrastructure,
industry, agriculture, irrigation, rural devel-
opment, education, health, etc. and also
implementation of direct employment gen-
eration programmes 0 increase the income

of poor people.
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{English}
Gas based Fertilizer Units

4753. SHRI UDDHAB BARMAN: Will
the PRIME MINISTER be pleased to state
the details of gas based fertilizer units in the
country, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): The details of
the gas-based fertilizer units in the country,-
State-wise, are given in the statement at-
tached.
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Growth Centra in Kerala

4754. SHRI T.J. ANJALOSE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have re-
ceived any representations from the State of
Kerala to start an industrial growth centre in
Alappuzha district;

(b) it so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) to (c). Under the new growth
centre scheme announced in June, 1988,
Kerala has been allocated two growth
centres. On the basis of the proposals re-
ceived fromthe Government of Kerala, Alap-
puzha district and Cannanore district have
been selected for sanctioning two growth
centres for the State.

Production of Antibiotics and Vitamins
4755. SHRI BHAGEY GOBARDHAN:

Will the PRIME MINISTER be pleased to
state:

BHADRA 6,1913 (SAKA)

Written Answers 150

(a) the production targets and achieve-
ments of the Central Public Sector Enter-
prises in respect of antibiotics and Vitamins
during the years 1988-89, 1989-90 and 1990-
91;

(b) whether the installed capacity of
these units has been fully utilised during the
aforesaid years; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) Thedetails
of installed capacity, production and capac-
ity utilisation for the years 1988-89, 1989-90
and 1990-91 are given in the attached state-
ments | and Il.

(b) and {c). The production of bukk drug
was regulated keeping in view the market
demand, availability of working capital, in-
frastructural problems like availability of
power etc.
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Central Investment in Andhra Pradesh

4756. SHRI GANGADHARA
SANIPALLI: Will the Minister of PLANNING
ANDPROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Central investment in
Andhra Pradesh has declined in 1990-91 as
compared to 1988-89;

(b) the reasons theretor,

(c) the Central investment in Andhra
Pradesh during the last three years; and

(d) the remedial steps contemplated to
increase the Central investment in Andhra
Pradesh?

BHADRA 6,1913 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWAL): (a) to (d). Data on Central
Investment as such State-wise are not avail-
able. However, estimates of State-wise
expenditure of the Central Plan for the first
three years of the Seventh Five Year Plan,
viz., 1985-86 (Actuals), 1986-87 (RE) and
1987-88 (BE) have been worked out in
consultation with the Ministries. A statement
incorporating these estimates for Andhra
Pradesh is attached. However, it may be
stated that Central Plan Investment is made
for the courtry as a whole keeping national
priorities in view. These programmes/proj-
ects in most cases transcend the limits of the
State boundaries. The fruits of these pro-
grammes/projects are also spread all over
the country.
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Criteria for Selection of Growth Centre

4757. SHRI PIUS TIRKEY: Will the
PRIME MINISTER be pleased to state:

(a) the criteria formulated for the selec-
tion of Industrial Growth Centre;

(b) the facilities proposed to be made
available to the entrepreneurs;

(c) whether any priority is given to SC/
ST; and

(d) if so, the details thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) and (b). The criteria followed
for selection of Growth Centres under the
new scheme, are locations away from cities,
proximity to District/'Sub-Divisional headquar-
ters and access to basic infrastructural facili-
ties like National/State highways, railroads,
Power, Water supply, telecommunication,
health and educational institutions. These
Growth Centres would be provided with
adequate infrastructural facilities like power,
water, telecommunications and banking.

(c) and (d). The Growth Centres are
open to all entrepreneurs including those of
SCrST.

[Transiation)
Setting up of a Sugar Mill in Pupri
{Bihar)
4758. SHRI NAWAL KISHORE RAI:
Will the MINISTER OF FOOD be pleased to
state:

(a) whether the Government proposeto
set up a sugar mill in co-openative sector in

AUGUST 28, 1991
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Pupri, a backward area, in district Sitamarhi
in Bihar;

(b) whether a survey in this regard was
conducted or proposed to be conducted:
and

(c) if so, by what time and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (c). Proposals for setting up
of new sugar factories in any specific area/
location have to come from entrepreneurs
The Central Government does not initiate
any proposals in this regard.

Ministry of Food has received an appl-
cation through the Department of Industrial
Development for grant of a Letter of Intent to
Mss. Indo-Euro Industries Ltd., for establish-
ment of a new sugar factory at Teh./ Block
Tariani, Distt. Sitamarhi, Bihar.

The licensing policy guidelines are pres-
ently being reviewed by the Government. Al
the pending applications, including the above
application of Bihar, would be considered
after the aforesaid review.

[English)
Stagnation in FCI

4759. SHRI MANI SHANKAR AIYAR.
Will the MINISTER OF FOOD be pleased to
state:

(a) whether there is massive stagnation
in regard to promotion prospects of employ-
ees in Categories, |, lll and IV of the Food
Corporation of India; if so, whether the stag
nation is at its most serious form in the South
Zone,;
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(b) the steps contemplated to ease this
stagnation; and

(c) the steps being taken to remove

anomalies of the 1973 pay revision in the

context of awards given by the High Courts

" of several States and the Industrial Tribunal,

Bangalore?

BHADRA 6,1913 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Food Corporation of India has
reported that the percentage of employees
having put in service of 10 years or more in
a particular grade in different Zones is as
under:—
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Promotion from one grade to another
depends on the eligibility conditions, sanc-
tioned strength and the number of vacan-
cies, which vary from cadre to cadre.

(b) Some employees are given addi-
tional increment on completion of 8 years
service in a grade. Further, employees are
entitied to stagnation increments on comple-
tion of every two years of service at the
maximum of scale of pay.

(c) The matter is still sub-judice

[Transiation]

Complaints from Central Government
Employees in Rajasthan

4760. PROF. RASA SINGH RAWAT:
Will the PRIME MINISTER be pleased to
state:

(a) the number of complaints received
by the Minitry of Personnel, Public Griev-
ances and Pensions from the Central Gov-
emment employees in Rajasthan during last
three years;

{b) the number of complaints disposed
of, and

(c) the steps taken for disposal of the
remaining complaints expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a)to (c). There is now
system of tabulation in territorial terms of
from a whole range of issues such as promo-
tion, increment of pay, placement, discipli-
nary proceedings, work environment and so
on. These are attended to by designated
authorities in various ministries, departments
and organisations concerned.

BHADRA 6,1913 (SAKA)
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Expansion of Agro-based industries

4761. SHRIMATI VASUNDHARA
RAJE: Wilithe PRIME MINISTER be pleased
to state:

(a) whether there is a great scope for
the expansion of the Agro-based industries
in the country;

(b) i so, the steps taken thereon;

(c) whether bank loan is not available
adequately in time for the Agro-based units;
and

(d) if so, the steps taken to make
available loans to the persons who have set
up the Agro-based units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (B). Yes, Sir. There is
scope for the expansion of agro-based in-
dustries in the country. The Government is
giving a number of facilities like infrastructu-
ral support, concessional finance, excise
relief, exclusive reservation of items for
development of small scale industries in-
cluding agro-based industries.

(c) and (d). RBI from time to time issue
guidelines to banks for smooth flow of work-
ing capital for SS! units. All SSI Units includ-
ing Agro-based Units in Small Scale Sector
are free to avail of the facilities as per the
guidelines issued by the RBI.

Rajasthan Atomic Power Station

4762. SHRI AMAL DATTA: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Government are aware
of the reports of deformities in children and
dwindling of livestock in the area around the
Rajasthan Atomic Power Station;
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(b) whether the Government are aiso
sware of the reports of an increase in occur-
rence of death due 1o cancer in the area
around Rajasthan Atomic Power Station;

(c) whether any checks have been
made in this regard; and

(d) it so, the results thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). The Gov-
emment are aware of reports in a section of
the press regarding alleged deformities in
children and dwindling of livestock and in-
creased occurrence of cancer in the area
around Rajasthan Atomic Power Station.

(c) In the hght of alarming reports inthe
press and British television coverage on the
heakh conditions in some villages around
Rajasthan Atomic Power Station, the Ra-
jasthan Government appointed an expert
team of Medical Officers to investigate and
report the factual infformation. Officials from
the Department of Atomic Energy accompa-
nied the expert team during the site studies

(d) The survey clearly revealed that the
health deficiencies observed were not attrib-
utable to radiation and there ts no incidence
of radiation induced diseases in the adjoin-

ing villages.
Sanction of Grants by KVIC

4763. SHRIRAM NAIK: Will the PRIME
MINISTER be pleased 10 state:

(a) the amount sanctioned by the Khadi
and Vilage industries Commission during

AUGUST 28, 1901
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the year 1980-81, industry-wise, and Siat,.
wise and particularly for areas within the
jurisdiction of KVIC Regional Oftice, Meer

() whether relaxation of any normal
procedure or any normal conditon was
granted while sanctioning or releasing
amounts 10 the beneficiaries covered unde,
(a) above; and

(c) it so, the relaxaton granted at each
stage and the authority which granted such
relaxation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): (a) The amount of grant and
loan disbursed by the Khadi and Village
Industnes Commission (KVIC)forimplemen-
tation of Khad: and Village Industries Pro-
gramme In the country duning 1990-91, in-
dustry-wise is gven in the attached state-
ment The State-wise disbursementis under
compilation. The KVIC for mplementation of
ts Khadi and Village Industries Programme
in areas within the Junisdiction of Regional
office, Meerut had onginally sanctioned an
amount of Rs 8 39 crores for Village indus-
tnes and Rs. 5 62 crores for Khad for 1990-
91 to the directly aided institutions. How-
ever, actual number of units sanctioned and
set up were 238 under Village Industries for
which an amount of Rs. 3.03 crores was
released As regards Khadi, only Rs. 0.94
crores were released as loan. An amount of
Rs.6.57 crores as grant was released mainly
to meet the Khadi sales rebate of Rs. 5 64
crores and interest subsidy on Bank finance
of Rupees 0.93 crores.

(b) and (c). Information is being col-
lected and will be taid on the Table of the
House.
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Engagement of foreign Techniclans by
PFPL

4764. SHRIRAMESHWAR PATIDAR:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Government have
acceded to the request from Pepsi Foods
Private Limited (PFPL) for the engagement
of foreign technicians and for payment of the
remittance fee to the fereign machinery
suppliers;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) No, Sir.

(b) Does not arise.

(c) The Government did not accede to
the request of the company for the reason
that the company in its Capital Goods appli-
cation indicated that the import of capital
goods does not involve any payment of
erection charges in foreign currency.

[ Translation)
independent Statutory Status to CBI
4765. SHRI SHIV SHARAN VERMA:

Will the PRIME MINISTER be pleased to
state:

(a) whether the Government are con-
sidering to grantindependent statutory status
to central Bureau of Investigation by enact-
ing a legisiation in this regard; and

(®) it so, the details thereo.
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). No deci-
sion has beentaken by Government to grant
independent statutory status to Central
Bureau of Investigation by enacting a legis-
lation.

Akashwani Correspondent for Benipatti

4766. SHRI BHOGENDRA JHA: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there is not even a single
correspondent of Akashwani at the zonal
headquarter of Benipatti of Madhubani dis-
trict situated at India-Nepal border; and

(b) if so, the time by which an Akash-
wani correspondent will be appointed at
benipatti keeping in view the importance of
the border?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUA VYAS):
(a) and (b). All India Radio has regular
correspondents at the State and Union Ter-
ritory Capitals, as well as at some very
important news centres. All India Radio also
has Part-time Correspondents at a large
number of district headquarter towns. There
is no regular par-time correspondent at
Benipatti. However, Benipatti is now being
covered by the All India Radio’s part-time
correspondent at Madhubani.

[English)]

Commiittee for Khadi Gramodyog
industry

4767. DR. SUDHIR RAY: Wil the
PRIME MINISTER be pleased to state:

(a) whether a high power committee
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was appointed to go into the problems and
complaints of workers engaged in Khadi
Gramadyog Industry;

(b) if so, whether the said Committee
has since submitted theirrecommendations;

{c) i so, the details thereof and the
actions initiated by the Government thereon;
and

(d) it answerto (b) is inthe negative, the
reasons thereot and by what time the recom-
mendations are likely 10 be submitted by the
Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Yes, Sir.

(b) No, Sir.

(c) Inview of the answer at (b) this does
not arise.

(d) Since the terms of reference of the
Committee are exhaustive and covers large
number of institutions engaged in the pro-
ductionot Khadi, the Committee needs some
more time to submtit its report. The Commit-
tee has been asked 10 expedite submission
of their recommendations.

Fertilizer Plant in Thanjavur, Tamil
Nadu

4768. SHRI B. RAJA RAVI VARMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Union Government
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proposetoset up afertilizer plantin Thanjavur
district, Tamil Nadu in the co-operative sec-
tor using natural gas; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) No, Sir.

(b) Does not arise.
Supply of Boiled Rice to Kerala

4769. SHRIMATI SUSEELA
GOPALAN: Will the PRIME MINISTER be

pleased to state:

(a) the quantity of rice, pamolein, kero-
sene and sugar allotted to Kerala for the
Pubilic Distribution System for the last three
years;

(b) whether the Government have re-
ceived any request from the Government of
Kerala for the aliotment of boiled rice for the
distribution; and

(c) if so, the reaction of the Government
thereon?

MINISTER OF STATE IN THE MINIS-
TRY OF CIVIL SUPPLIES AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) The quantities of rice, sugar,
imported edible oil and kerosene aliotted to
Govemment of Kerala for the Public Distri-
bution System for the years 1989, 1990 and
1991 are as under.—
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(b) Yes, Sir.

(c) Ministry of Food has asked Food
Corporation of India (FCI) to supply par-
boiled rice to Kerala Government to the
extent possible.

Gujarat Projects Pending for Clearance

4770. SHRI S.N. VEKARIA: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the names of the projects of Gujarat
which are lying pending with the Planning
Commission for its approval; and

(b) the time by which these projects are
likely to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWA)): (a) Following projects of
Gujarat are lying pending with the Planning
Commission for investment approval.

S. No. Name of the Scheme

1. Modernisation of Dantiwada
Reservoir

2. Modemisation of Bhadar lrriga-
tion Project

3. Modemisation of Shetrunji lrri-
gation Project

4 Modernisation of Fatehwadi
Canal System

s. Modermisation of Kharicut Canal
System

() The decision for the invesiment
clearance for the above projects depends
upon the overall resource availability for the
state of Gujerat and sectoral priorities at-
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tached for various sectors by the State
Government in the Eighth Plan which is yet
to be formulated and finalised.

[Translation]
Drinking Water Schemes of Orissa

4771. SHRIMRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government of Orissa
have sent drinking water schemes to Union
Government for according its approval;

(b) it so, the details thereot and the total
expenditure likely to be incurred on each
such scheme; and

(c) the action taken for according ap-
proval to the said schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (a) Yes. Srr

(b) The State Govemment ot Orissa
has sent revised estimates involving an
additional expenditure of Rs. 4.24 crores for
various schemes in Mini Mission Project
Areas of Phuibani, 5 blocks of Ganjam,
Korapur and Mayurbhanj districts.

(c) The Schemes are under technical
scrutiny.

Advisory Committes for Minlstry of Civil
Supplies and Public Distribution

4722. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government propose 10
constitute an Advisory committee in the
Ministry of Civil Supplies and Public Distribu-
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tion on the lines of Dethi Telephones Advi-
sory Committee;

(b) ¥ so, by what time; and
(c) ¥ not, the reasons therefor?

MINISTER OF STATE IN THE MINIS-
TRY OF CIVIL SUPPLIES AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (c). An Advisory Council on
Public Disstribution System (PDS) has been
already constituted for reviewing the func-
tioning of the PDS, the management of
supplies of essential commodities and other
related matters. This is a High Powered
Body consisting, among others, of Ministers
of Food and Civil Supplies of State Govern-
ments etc.

Decontrol of indigenous Newsprint

4773. SHRIARVIND TRIVEDI: Wilithe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether representatives of newspa-
pers have demanded the decontro! of in-
digenous newsprint and withdrawal of sales
tax thereupon;

{b) i so, whether the Government have
considered their demands; and

(c) i so, the decision taken by the
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUA VYAS):
(a) and (b). Yes, Sir.

(c) Newsprint is an essential commod-
Ry and reguiated under Newsprint Control
Order, 1962. The gap between domestic
supply and demand is met through import.
Government’s response 10 issues such as
decontrol is always conditioned by its over-
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riding concern for the healthy growth of the
Press in the country.

Sales tax is a State subject under the
constitution. The Central Government do not
have powaers to issue directive to the State
Govemnments for withdrawal of sales tax on
any commodity.

[English)

Food Processing Units in Chittor
District

4774. SHRI MAHASAMUDRAM GYA-
NENDRAREDDY: Willthe Ministerof FOOD
PROCESSING INDUSTRIES be pleased to
state:

(a) whetherthe Governmrent have taken
any decision to set up food processing units
in Chittor District of Andhra Pradesh;

(b) it so, the details there of; and
{c) if not the reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a)to(c). Ministry of Food Processing Indus-
tries does not directly set up food processing
industries in any state. However various
Plant Schemes have been formulated by
this Ministry to provide financial assistance
to the state Governments, State Govemn-
ment Undertakings, their cooperative Socie-
ties, and Public Sector Undertakings to setup
food processing industries in different states.
Under these Schemes a proposal was re-
ceived from the District Industries Centre,
Department of Industries, Chittor, for seek-
ing assistance for setting up a Quality control
Lab at Chittor, in March, 1991. They have
been requested to submit their proposal
through the Andhra Pradesh State Govern-
ment in accordance with guidelines of this
Ministry. So far nothing has been heard from
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the State Government. Another proposal
was received from the Andhra Pradesh In-
dustrial Development Corporation Ltd. foran
integrated fruit and vegetable on cessing
project which, interalia, envisaged setting up
of one truit and vegetable processing unit at
Madanappally in Chittor District. Certain
clarifications and documents have been
asked for by this Ministry from this Corpora-
tion, reply is still awaited.

Announcement of Result of Grade ‘C’
Stenographers

4775. SHRIAJIT ANANTRAOPAWAR:
Will the PRIME MINISTER be pleased to
state:

(a) whether written test for Grade ‘'C’
Stenographers Examination, 1989 was heid
by Staft Selection Commission on July, 22,

1990 and subsequently stenography speed
test conducted in April, 1991;

(b) whether the result of the said exami-
nation has not been declared so far:

(c) it so, the reasons therefor for this
inordinate delay;

(d) whether due to delay in announce-
ment of the result the career of thousands of
candidates have been affected; and

(e) the steps being taken by the Gov-
emment to announce the result at the earli-
est?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes Sir. The Writ-
ten Test was conducted on 22nd July, 1990
and the Stenography Test during April and
May, 1991.

{b) The final result has been declared
on 26th August, 1991,
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(c) to (e). De not arise.
Procedure for Selection for Candidates

4776. SHRI RAM NARESH SINGH:
Will the PRIME MINISTER be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3078 on August, 14, 1991 and state:

(a) the salientfeatures of the procedure
adopted by the Union Public Service Com-
mission in selecting candidates on the basis
of their peformance in the Civil Services
(Preliminary) Examinations; and

(b) whether any steps have been taken
by the Commission to ensure parity between
the standards of the question papers of the
different optional subjects and also to en-
sure that candidates of any particular sub-
ject (s). in particular, are not disadvantaged
relative to others?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARETALVA): (a) Information is given
in the attached statement.

(b) Adequate steps are taken by the
Union Public Service Commission to ensure
parity between the standards of question
papers of different optional subject and aiso
to ensure that candidates choosing ary .
particular subject are neither put o disad-
vantage nor do they derive any undue ad-
vantage relative to others. :

STATEMENT

The Civil Services (Preliminary) Exami-
nation consists of the following two papers--

Paper | General Studies carrying a
maximum of 150 marks.

Paper Il AN optional subject to be se-
lected by the candidates out of the 22



193 Written Answers

optional subjects prescribed. This paper
carries a maximum of 300 marks.

Both the question papers are of objec-
tive type multiple choice questions. The
results of the examination are finalised on
the basis of the aggregate marks obtained
by the candidates in the two papers.

2. The Preliminary Examination is meant
to serve as a screening test only; the marks
obtained by the candidates declared suc-
cessful for admission to the Main Examina-
tion, are not taken into account for determin-
ing their final order of merit. The number of
candidates declared successful for admis-
sion to the Main Examination is generally
equal to 12 to 13 times of the approximate
number of vacancies available for recruit-
ment in each year.

Delicensing of Motor Industry

4777. SHRI GURUDAS KAMAT: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe car manufacturers have
scuttled moved to delicensing the motor
industry;

(b) if so, the details therof and the
reasons therefor; and

(c) the action taken/proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J.
KURIEN): (a) No, Sir.

(b) and (c). Do not arise.

[ Translation)
Modernising of Oid Industries

4778. SHRIMATI RITA VERMA: Will
the PRIME MINISTER be pleased to state:
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(a) whether a decision has been taken
to modernise the old important industries of
Bihar like Heavy Engineering Corporation,
Ranchi;

(b) if so, the details thereof; and
(c) if not, the reasons, therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI! P.K.
THUNGON): (a) and (b). The modernisation
of old industries is a continuing process and
is dependent on the availability of funds etc.
The modernisation of Heavy Engineering
Corporation is being done with addition of
vital balancing equipments for manufactur-
ing of value added products. Government
had provided Rs. 61 crores inthe 7th Plan for
modernisation of Heavy Engineering Corpo-
ration. Further, in 1990-91 an amount of Rs.
18 crores was provided. in 1991-92, a provi-
sion for Rs. 10 cores has been made in the
budget.

There is a proposal for installation of a
captive power plant at Sindri Unit of the
Fertilizer Corporation of India Ltd. at a cost of
Rs. 142.64 crores. Alsothere is a proposalto
revamp the Barauni Unit of Hindustan the life
of the plant for the next few years and in-
crease its capacity utilisation. In the case of
Bokaro Steel Plant a modernisation-cum-
expansion scheme to switch entirely to the
continuous casting process, modernising the
hot strip mill and further expansion of the
capacity Is on the anvil.

(c) Does not arise.
Renewal of Licences

4779. SHRI KALKA DASS: Will the
PRIME MINISTER be pleased to state:

(a) whether issue of licences for the
tactories in Anand Parbat (Karol Bagh, Dethi)
has been suspended;
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(b) the licences of old factories are not

being renewed by the Municipal Corporation
of Delhi; and

(c) it so, the names of factories which
have been issued notices for closure and the
reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J./
KURIEN): (a) Yes, Sir.
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(b) According to Dethi Administration,
licenses of 91 units have not been renewed
becuase these unitstailed to confirm whether
they had taken steps to maintain minimum
poliution control standards as prescribed by
Central Pollution Control Board.

(c) List of 91 units is as per statement
As these units are located in the neighbour-
hood of dense and congested localities they
have been directed to adopt measures so
that poliution is under control.
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[English]

WWWM:M
Yojana

4780. SHRI MAHESH
KANODIA:
SHRI DATTATRAYA BAN-
DARU:
SHRI BALRAJ PASSI:
SHRI VIERENDRA SINGH:

KUMAR

Wil the PRIME MINISTER be pleased
» the number of houses constructed
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and allotied under the indira Awas Yojana in
each State 0 far?

THE MINISTER OF STATE N THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): Since as psr
instructions issued by the Government of
india, the houses under indiva Awas Yojana
are 10 be constructed and alloied is consid-
ered 10 be the same. As per reports only by
the beneficiaries themseives, the number of
houses constructed received so far from the
states, the number of houses constructed
under Indira Awas Yojana is given in at-
tached statement.
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[ Translation)
Increase in the Price of Puises

4781. SHRIRAJVEER SINGH: Willthe
MINISTER OF FOOD be pleased to state:

(a) the details of the prices per quintal
of various pulses increased during last two
years with dates thereof and the reasons for
increasing said prices;

BHADRA 6,1913 (SAKA)
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(b) whetherthe Government proposeto
reduce the increase in the prices of Pulses;
and

(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). The range of month-
end wholesale prices per quintal of various
pulses (whole) at a few selected centres of
the country during July, 1991 and July, 1989
were as under:—

Pulses July, 1991 July, 1989
1 2 3
Gram 593-843 650-956
Arhar 760-1650 535-1080
Urad 700-1200 565-885
Moong 687-1010 677-950
Masoor 820-890 630-780

Theincrease in prices of pulses is mainly
due to the fact that domestic production has
not.kept pace with the domestic demand.
Necessary measures have been taken to
increase production of pulses in the country.
Their availability is also being augmented by
imports, pulses being an Open General Li-
cence. The custom duty on pulses was re-
duced from 35% to 10% from 1.11.1989 to
bring down prices of pulses.

(c) Does not arise.
[Englésh)

Drinking Water Scheme in Andhra
Pradesh

4782. SHR1Z. SOBHANADREESWAR
RAO VADDE: Willthe PRIME MINISTER be
pleased to state:

(a) whether the Government of Andhra
Pradesh has submitted proposals to the
Union Government for supply of drinking
water to the Floride affected villages in
Krishna, Nalgonda and Srikakulam districts
in Andhra Pradesh for clearance;

(b) if so, details thereof; and

(c) the time by which these proposals
are likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (a) Yes, Sir.

(b) and (c). The details of the projects
and their present status are as under:—
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[Translation]
Panchayati Raj Sammelans

4783. SHRISOMJIBHAI DAMOR: Will
the PRIME MINISTER be pleased to state:

(a) the names of places where Pan-
chayati Raj Sammelans were held during
1988-89;

(b) whether the Sammelans of Sched-
uled Castes and Scheduled Tribes repre-
sentatives of Panchayati Raj at nationaklevel
were held in Vigyan Bhavan, Delhi;

(c) if so, the action taken by the Govern-
ment on the conclusions and recommenda-
tions made by these Sammelans; and

(d) it not, the reasons therefor?

MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (SHRIG.
VENKAT SWAMY): (a) Panchayati Raj
Sammelans were held during 1988-89 as
under:—

1. Conference for Northern and
Western States: Delhi 27-30
January, 1989;

2. Conference for Eastern and
North Eastern States: Cailcutta
3-7 April, 1989;

3. Conference for Southern States:
Bangalore 27-29 April, 1989

(b) A National Conference on 'Pan-
chayati Rajand Scheduled Castes’ was held
from 24-27 February, 1989 at Vigyan Bhavan,
New Delhi. Another National conference on
‘Panchayati Raj and schedule Tribes' was
held from 4-6 March, 1989 at Vigyan Bhavan,
New Delhi.

(c) The Constitution (Sixty-Fourth

BHADRA 6,1913 (SAKA)
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Amendment) Bill, 1989 for revitalisation of
Panchayati Raj Institutions which was intro-
duced in Parliament in May, 1989 incorpo-
rated the conclusions and recommendations
made by these Sammelans.

(d) Question does not arise.
[English]
Growth Rate of Agriculture

4784. SHRI TARA CHAND KHANDEL -
WAL: Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether there has been adecline in
the growth rate of agriculture during the
Seventh Plan as compared to the growth
rate achieved during the Sixth Plan;

(b) if so, the reasons therefor;

(c) whetherthe Government have since
taken/propose to take any effective meas-
ures to increase the growth rate of agricul-
ture during the Eighth Five Year Plan period;
and

(d) it so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). The growth rate of
agriculture during the Sixth Plan appears to
be very high since the base year of the
SixthPlan was 1979-80 which happened to
be a severe drought year registering fall of
13.4% in agricultural value added over the
year 1978-79. With this very low base, the
growth rate of agriculture during the Sixth
Plan turns out to be 6.2 per annum as com-
pared to 3.6% in the Seventh Plan. How-
ever, with 1978-79 as the base, the average
growthoverthe six years including five years
of the Sixth Plan turns out to be only 2.9%.
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(c) and (d). Productivity and growth in
agriculture will receive high priority during
the Eighth Plan. The details of measures to
be adopted, the programmes and the poli-
cies will be included inthe Eighth Plan docu-
ment which is under preparation.

Shortage of edible oils

4785. SHRI K. PARADHANI: Will the
PRIME MINISTER be pleased to state:

(a) whether there is acute shortage of
edible oils in the country;

(b) if so, the details thereof; and

(c) the remedial steps taken or pro-
posed to be taken in this regard?

MINISTER OF STATE IN THE MINIS-
TRY OF CIVIL SUPPLIES AND PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) to (c). On the basis of the
agriculture Ministry’s oilseeds production
projection of 192.3 lakh MTs for the year
1990-91, the shortfall in the net edible oil
availability is estimated at around 6 lakh
MTs.

The remedial steps taken to increase
the production of oilseeds/edible oils are:

1. Two centrally sponsored schemes
namely national Oilseeds Development
Projects (NODP) and Oilseeds Production
Trust Project (OPTP) which were operating
til 1989-90 have been merged during 1990-
91 into a single scheme namely Oilseeds
Productionprogrammes (OPP) This scheme
essentially provides assistance to the states
for production and distribution of quality
seeds, plant protection measures including
supply of plant protection chemicals and
equipments and organising demonstration
of advanced technology.

2. Theoilseeds projectsof the NDDB.

AUGUST 28, 1991
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3. Setting up of a Technology Mission
on Oilseeds established in may 1986 for
harvesting the best of production, process-
ing and management technologies.

4. Better incentive to producers
through fixation of minimum support prices
of major oilseeds.

5. Intensification of research efforts
for increasing the production of oilseeds.

6. Increasing the area under non-tra-
ditonal oilseeds crops like soyabean and
sunflower and exploitation of oilseeds of tree
and forest origin, rice bran, etc.

7. Efforts for promoting oil paim culti-
vation and processing.

8. Setting up of necessary process-
ing and infrastructural facilities to keep pace
with the production programme of oilseeds.

9. Fiscal incentives in the form of
excise rebate for use of certain non-conven-
tional oils in the vanaspati so as to encour-
age increased exploitation of these sources
of oils.

Export of Molasses

_4786. SHRI KADAMBUR M.R. JAN-
ARTHANAN: Wil the PRIME MINISTER be
pleased to state:

(a) whether the Government of Tamil
Nadu has approached the Union Govern-
ment to export its excess quantity of molas-
ses;

(b) if so, the details thereof; and

(c) the action taken by the Union Gov-
ernment in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) Yes, Sir.

(b) and (c). During the alcohol year
1990-91, the State Govemnment of Tamil
Nadu sought permission for export of one
takh tonnes of molasses which has been
allowed.

Cut in Annual Plans of States

4787. SHRI ARJUN CHARAN SETHI:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state:

(@) Whether the Government have
imposed a cut in annual plans of the States
for the year 1991-92 as aresult of the recent
policy of economising the expenditure: and

(b) i so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJJ): (a) No, Sir.

{b) Does not arise.

Import of Medical Electronic Equip-
ments

4788. SHRI VLIAY NAVAL PATIL: Wil
the PRIME MINISTER be pleased to state:

(a) the value of electronic medical
equipments produced in India during the last
three years;

(b) the success achieved in manufac-
were being imported in the past; and

(c) the steps the Government are taking
0 manufacture all electronic medical equip-
ments in India instead of importing them?

Written Answers 238

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a)

Year Rs. in crores
1988-89 50.00
1989-90 65.00
1990-91 80.00

(b) Many of the diagnostic, monitoring
and life saving electronic medical equip-
ments which were earlier imported, are now
being produced in the country. Some of
these equipments are: ultra sound scan-
ners, CAT scanners, ECG machines, X-ray
equipments X-ray image intensifiers, bed
side monitors, central nursing stations, de-
filbrillators and electro surgical units etc.

(c) The Government is engaged in pro-
moting indigenisation of medical electronic
equipments by way of technology develop-
ment and R & D Programmes. The indige-
nous technology developed for a number of
#tems has beentransferred to the industry for
commercial manufacture. Some of such
items are : Linear Accelerator for Cancer
Therapy, Portable Hemoglobinometer for
field use, Protable Electronic Weighing Scale
for Primary Health Care and Hand Held Data
Entry System for Health Care Data collec-
tion. R is expected that these items will be
manufactured within the country in the near
future.

in order to attract and encourage entre-
preneurs in this field, this industry has been
kept outside the scope of compulsory licens-
ing. Selective import of technology through
Foreign Collaborations for variety of medical
electronic equipment has been promoted by
the Government. To further encourage the
industry, the Government has put it in the list
of high priority industries by including it in
Annexure-lll of the Statement on Industrial
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Policy which provides for automatic permis-
sion for foreign collaborations.

[Transtation)

SC/ST Communities Allotted Houses
Under Indira Awas Yojana

4789. SHRI RAM NARAIN BERWA:
Will the PRIME MINISTER be pleased to
state:

(a) the State-wise number of the per-
sons belonging to SC/ST communities, allot-
ted houses under Indira Awas Yojana during
the last three years; and

(c) the extent to which Government
propose to enhance the said targets under
Eighth Five Year Plan in view of the condi-
tions of the Jhonparas of the poor and down-
trodden people?
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MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (SHRIG.
VENKAT SWAMY): (a) Under Indira Awaas
Yojana, a sub-scheme of Jawahar Rozgar
Yojana, houses are constructed free of cost
for SCs/STs below the poverty line. Since,
as per the instructions issued by the Govemn-
ment of India, beneficiaries are involved in
the construction of houses from the very
beginning, the number of houses constructed
and allotted is consideredtobe the same. As
reported by the States/UTs, the State-wise
number of houses constructed under Indira
Awaas Yojana during the last three years is
given in attached Statement.

(b) There is no proposal under consid-
eration with the Government of India for
enhancing the allocationtargets under In-
dira Awaas Yojana.
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[English)

Pricing and Distribution of Raw Material
byl.PC.L

4790. SHRI ARVIND TULSHIRAM
KAMBLE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Indian Petrochemicals
Corporation Limited raised the price of its
General Purpose grade LDPE from Rs.
21,300 to Rs. 44,000 per MT during March
1987 to July 1990;

(b) if so, the reasons therefor;

(c) whether IPCL has imported enough
material to meet its shortage in the country,
if so, the details thereof;

(d) whether the IPCL has implemented
its distribution policy announced sometime
back to give priority to its old customers and
if not the reasons therefor; and

(e) the steps proposed to be taken to
protect the interest of thousands of small
units engaged in the processing of General
Purpose grade LDPE?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) and (b).
Yes, Sir. The gradual increase in price of
LDPE from 1987 to July, 1991 was due to
increase in input costs, increase in sales tax
and also due to impact of recent fiscal policy
changes and the incidence of gulf surcharge.

{c)to (e). As LDPE is under OGL (stock
and sale), IPCL and the consuming industry
both are importing the material. The total
import of LOPE/LLDPE by IPCL and the
industry during 1990-91 is estimated as
38,200 tonnes and 208,00 tonnes respec-
tively. IPCL is distributing their products on
the offtake pattern of their customers in the
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past, however, supply to these customers i»
sometimes revised to maintain supply to
milk packaging, forestry and other priority
requirements. In order to support the small
scale sector, IPCL will import such quantity
of material, as required by the distribution
policy, subject to competitive price level in
international market, availability of foreign
exchange and availability of the product in
the international market.

Deaths due to collapse of a wall in
H.O.C.L.

4791. SHRIMOHAN VISHNU RAWLE:
Will the PRIME MINISTER be pleased to
state:

(a) whether seven women employees
of the Hindustan Organic Chemicals Lim-
ited, Rasayani have died due to the collapse
of a wall of sulphur godown during the first
week of July, 1991;

(b) i so, whether the cause of wall
collapse is storing more sulphur than the
capacity of the godown;

(c) i so, the actual capacity of godown
and the quantity of sulphur stored therein at
the time of tragedy;

(d) if not, the facts thereof and whether
the dead bodies of the women employees
were cremated hurriedly without informing
their family members; and

(e) if so, whether any action has been
taken against the persons responsible for
this tragedy and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) 7 women
workers engaged by a Civil Contractor died
due to collapse of dyke wall of sulphur stor-
age yard on 2nd July, 1991.
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(b) No, Sir. As per the report of the Fact
Finding Committee, the cause of wall col-
lapse is the accidental impact on the wall by
the excavator in the course of its operation or
excess pressure on the wall developed by
pushing of sulphur by the excavator.

(c) Actual quantity stored inthe affected
godown on the day of accident was 1650 MT
against the storage capacity of 2882 MT.

(d) The dead bodies were cremated by
the concerned family members of the de-
ceased after post mortem.

(e) The Statutory authorities have initi-
ated action under the provisions of the indian
Penal Code, Workmen's Compensation Act
and Factories Act. Action against persons
responsible will be taken by these authori-
ties as and when the inquiries under the
above laws are completed.

Conditions for Setting up of Sugar
Factories
4792. PROF. RAM KAPSE:
SHRI RAM SINGH:

Will the Minister of FOOD be pleased to
state:

(a) the terms and conditions fixed for
setting up of sugar factory in any area;

(b) whether the Government propose to
make these terms and conditions liberal for
sefting up more sugar factories; and

(c) if so, when and the details of the
terms and conditions proposed to be liberal-
ised?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (c). The Central Govern-
ment, vide Press Note dated 23.7.90, had
announced the licensing policy guidelines
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for setting up of new sugar factories and
expansion in the existing units. A copy of
these guidelines as attached as statement.
The aforesaid policy guidelines are pres-
ently being reviewed by Government.

STATEMENT
Press Note No. 4
(1990 Series)

Subject: Guidelines for licensing of new and
expansion of existing sugar fac-
tories duringthe Eighth Five Year
Plan.

In supersession of the guidelines for
licensing of sugar factories as contained in
this Ministry’s Press Note No. 1 (1987 se-
ries) dated 2nd January, 1987, Press Note
No. 2 (1987 series) dated 9th February,
1987, Press Note No. 12 (1989 series)
dated 11th May, 1989 and Press Note No. 27
(1989 series) dated 19th October, 1989, the
following guidelines have been formulated
for licensing of new and expansion of exist-
ing sugar factories:

(i) New sugarfactories willcontinue
to be licensed for a minimum
economiccapacity of 2500 Tones
canecrushperday (TCD). There
would not be any maximum limit
on such capacity. No relaxation
of minimum economic capacity
forbackward areasorinthe areas
under-developed from the point
of view of sugarcane availability
will be permitted.

(ii) Licences for new sugar factories
will be issued subject to the
condition that there is no sugar
mill within a radial distance of 15
Kms. The applicantdoes nothave
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to produce any certificate/clear-
ance regarding can availability
or potential for development of
cane.

(i)  All new licences will be issued
withthe stipulationthat cane price
will be payable on the basis of
sucrose content of the sugar
cane.

(iv)  Otherthings being equal, prefer-
ence in licensing will be given to
proposals from the cooperative
sector and the public sector, in
that order, as compared to the

. private sector.

v) While granting licences for new
sugar factories, industrial li-
cences in respect of downstream
units for the use of molasses i.e.
industrial alcohol etc. will be given
readily.

(vi)  Priority will be given to factories
with capacity of less than 2500
TCD to expand to the aforesaid
minimum economic capacity.

2. Applications for grant of industrial
licences for the establishment of new sugar
factories as well as expansion of existing
units should be submitted directly to the
Secretariat for Industrial Approvals in the
Department of Industrial Development in
Form ‘IL’ along with the prescribed fee of Rs.
2500/-.

3. The procedure and the guidelines as
given above are brought to the notice of the
entrepreneurs for their information and guid-
ance.

F.No. 10(133)86-LP

New Delhi, the 23rd July, 1990.

Forwarded 1o Press information Bureau
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for giving wide publicity to the contents of the
above press note.

Sd/-

(JAYALAKSHMI JAYARAMAN)

Deputy Secretary to the Gowt. of India.

Principal Information Officer,
Press Information Bureau,
New Delhi.

Amendments to Consumer Protec-
tion Act, 1986

4793. SHRISURYANARAYAN SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether under the Consumers Pro-
tection Act, 1986 the grievances of the
members of different Group Housing Socie-
ties operating in Delhi, against their respec-
tive Managing Committees/Office Bearers,
can be taken up regdrding under escalation
of cost offlats, sub-standard and poor quality
of material/items use in their flats and not
giving them the proper details of account as
to how their hard-earned money paid to the
respective society, has been spent item-
wise by the office-bearers of respective
societies;

(b) if so, the details thereof;

(c) # not, whether the Government pro-
pose to make requisite amendments in the
Consumers Protection Act, 1986 in order to
bring such cases into its ambit and protect-
ing the interest of members of Group Hous-
ing Societies; and

(d) if so, the date by which such amend-
ments are likely to be made in the said Act?”

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) and (b). The provisions of
the Consumer Protection Act, 1986 do not
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apply to the respective Managing Commit-
tees Office-bearers of the Group Housing
Societies. A consumer within the meaning of
Section 2 (1) (d)of the Actof 1986 is aperson
who buys any goods or hires any services for
a consideration. The office bearers referred
to are elected or nominated under the provi-
sions of the Delhi State Cooperative Socie-
ties Act 1972for a specific period and they do
not render service for any consideration.

(c) No, Sir. In case of any dispute rem-
edy is available under the Act of 1972 re-
ferred to above.

(d) Does not arise.

industries at Haldla, West Bengal

4794. SHRISATYAGOPAL MISRA: Will
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal under
consideration for setting up industries in
Haldia, West Bengal; and

(b) it so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). No application for
grant of Industrial Licence for the setting of
any industry in Haldia is pending with the
Govemnment.

As per the new Industrial Policy, indus-
trial licensing has been abolished for all
projects except for a short list of industries
related t0 security and strategic concerns
olc.

[ Transiation)

Industries sst up in Mandla, Madhya
Pradesh

4795. SHRI MOHAN LAL JHIKRAM:
Will the PRIME MINISTER be pleased to
state:
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(a) the names of the small, medium and
big industries set up in Mandla district, M.P.
and since when;

(b) whether all these industries are
running well or lying sick or closed and the
details thereof;

(c) whether the Government propose to
provide funds to these industries for regional
development;

(d) it so, the criterion adopted thereof;
and

(e) the effective steps taken by the
Government to revive the closed or sick
industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K,
THUNGON): (a) and (b). There are five
registered Non-SSl units in the Mandla dis-
trict (statement-| enclosed). Upto the year
1989, there were 3589 Small Industries
Development Organisation Units registered
in Mandla District as reported by the State
Directorate of Industries, Madhya Pradesh.
As per the latest date compiled by the Re-
serve Bank of India on Sick industrial units
assisted by banks, no Non-SS| unit was
reported sick in the Mandia District as at the
end of December, 1988. Similar data in
respect of sick SS| units are not maintained
centrally.

(c) and (d). Government announced a
scheme in 1988 for the setting up of growth
centers throughout the country to promote
industrialisation of backward areas. The
growth centers have been allotted to States/
Union Territories on the basis of area, popu-
lation and the industrial backwardness of a
State/Union Territory.

(e) Government has taken a number of
steps for the revival of sick industrial units in
the country. Some of the important aspects
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are given in Statement - ll, below.

STATEMENT-

Names of Non-SSI Units registered

in the Mandla District

SI. No.

Name

1.

M/s. M.P. Glychem Industries Lim-
ited

2. M/s. Madhya Pradesh Glychem
industries Limited.

3. M/s. Narmada Stackwel Private
Limited.

4. M/s. Prime Pick N. Pack Private
Limited.

5. m/s. Simplex Tubes Private Lim-
ited.

STATEMENT-H

Steps taken by the Government of india
for the Revival of Sick Industrial Units

0]

(i)

The Government have enacted
a comprehensive legislation
namely, ‘The Sick Industrial
Companies (Special Provisions)
Act, 1985°. A quasi-judicial body
designated as ‘The Board for
Industrial and Financial Recon-
struction (BIFR)’ has been set up
under the Act to deal with the
problems of the sick industrial
companies in an effective man-
ner, which has become opera-
tional with eftect from the 15th
May, 1987.

The Reserve Bank of India have
issued guidelines to the banks
for strengthening the monitoring
systems and for arresting indus-
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trial sickness attheincipientstage
so that corrective measures are
taken in time.

The banks have also been di
rected by the Reserve Bank of
India to formulate rehabilitation
packages for the revival of po-
tentially viable units. The banks
and financial institutions evolve
rehabilitation packages for the
revival of sick units.

Reserve Bank of India have also
issued guidelines separately to -
the banks indicating parameters
within which banks could grant
reliefs and concessions for reha-
bilitation of potentially viable sick
units without reference to RBI
both in the large and small scale
sector.

Government of India introduced
a Margin Money Scheme with a
view to supplementing the ef-
forts of the State Governments in
reducing the incidence of sick-
ness in the small scale sector.
Under the liberalised schemethe
maximum amount of assistance
per unit available to sick small
scale units for rehabilitation has
beenincreased from Rs. 20,000/
- to Rs. 50,000/-.

An Excise Relief Scheme for
weak units has also been an-
nounced. The scheme would
apply to any unitin which 50% or
more of the maximum net worth
in any of the previous five ac-
counting years has been eroded
by accumulated losses. The unit
should have a rehabilitation,
modernisation or diversification
package approved by a desig-
nated financial institution. The
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eligible unit would be entitled to
aninterestfree loan, with agrace
period of 3 years and repayable
over seven years, amounting to
50% of its actual excise pay-
ments for three years subsequent
to the approval of the scheme.
The total amount given by way of
such ‘Excise Loans’ will not ex-
ceed 25% of the overall cost of
rehabilitation/modernisation/
diversification.

(vii) A Small Industnes Development
Bank of India (SIDBI) has been
established in April, 1990to func-
tion as an Apex Bank for tiny and
small scale industries. The paid
up capital of this bank is Rs. 250
crores.

SIDBI has been organising rehabilita-
tion meets in different States to help pnmary
lending institutions (PLIs) and promoters in
drawing up mutually acceptatble rehabilita-
tion packages for potentially viable sick SSI
units. During 1990-91, 23 meets were or-
ganised at 14 centers where cases of over
250 units were discussed. The response
from the PLIs and borrowers to such meets
has been encouraging.

A separate Refinance Scheme for
Rehabilitation (SR) is being operated by
SIDBI for revival of potentially viable sick
units.

Complaints Regarding Consumption of
Pepsi Cola
4796. SHRI RAM PARKASH

CHAUDHARY:
SHRI SAJJAN KUMAR:

SHRI PHOOL CHAND
VERMA:
Will the Minister of FOOD PROCESS-

ING INDUSTRIES be pleased to state:
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(a) whether the Government have re-
ceived a number of complaints to the effect
that consumption of Pepsi Cola is harmful;

(b) if so, whether the Government have
enquired into the nature of harms caused by
it; and

(c) if so, the details thereof and it not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRIGIRIDHAR GOMANGO):
(a) No, Sir.

(b)and (c). Do not arise in view of (a)
above.

Range of TV Tower, Urai of Uttar
Pradesh

4797. SHRIGAYA PRASAD KORI: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the range of TV tower of
Urai city (Uttar Pradesh) is very short and the
residents of the city are not being benefited
by it;

(b) whether the Government propose to
increase the range of the said TV tower; and

(c) if so, the time by which the range of
the said T.V. tower will be increased and i
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUA VYAS):
(a) No, Sir, Orai town is reported to be well
covered.

(b) No, Sir. There is no such approved
scheme at present.

(c) his the constant endeavour of Door-
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darshan to extend TV service to the remain-
ing uncovered parts of Uttar Pradesh, in-
cluding those in Jalaun district, as expedi-
tiously as possible, depending upon the
availability of adequate financial resources
for the purpose.

Setting up of Heavy industry in Delhl

4798. SHRI B.L. SHARMA PREM: Will
the PRIME MINISTER be pleased to state:

(a) whether there is no heavy industry in
trans-Yamuna area in Delhi whereas labour
is abundantly available there; and

(b) if so, whether the Government pro-
pose to set up a heavy industry there during
1991-92 to provide employment to the poor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) There is no heavy industry in
trans-Yamuna area in Delhi.

(b) Under the revised Master plan for
Delhi (MPD-2001) no new heavy and large
industrial units are permitted in Dethi. In view
of this, no proposal to set up heavy industry
anywhere in Delhi can be envisaged.

[English)

Titanium Dioxide Plant in Orissa

4799. SHRI SRIBALLAV PANIGRAHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to
set up a large Titanium Dioxide plant in
Orissa;

(b) if so, the details thereof;

{c) whether any foreign coltaboration is
sought therefor; and
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(d) if so, the details thereof and if not in
which sector it is to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
There is no proposal for setting up large
Titanium Dioxide plant by Central Govemn-
ment in Orissa.

(c) and (d). Do not arise.

Refund of Advance Collected by Hero
Honda Ltd.

4800. PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the ‘Hero Honda L1d.,’ col-
lected advances through its dealer at Vijaya-
wada during the year 1985 for the allotment
of Hero Honda Vehicles;

(b) whether the company has not re-
turned the advances so collected to those
who were not allotted the vehicles sofar; and

(c) if so, the action, the Union Govem-
ment propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). Yes Sir. As reported
by the cmpany a total no. of 10222 custom-
ers had booked CD-100 Motor cycles through
their Vijayawada dealer. Out of this 6148 no.
of customers opted for the cancellation of
booking of vehicles. The company on receipt
of the request for cancellation, refunded
their booking amount along with interest as
per the terms and cnditions offered at the
time of booking of vehicle.

(c) Does not arise.
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Price of Film Rolis

4801. SHRI RABI RAY: Will the PRIME
MINISTER be pleased to state: (a) whether
the Hindustan Photo Films have failed to
honour the permits issued by Film Federa-
- tion of India to procure film rolis from them;

(b) if so, the details thereof;

(c) whether due to the increase in the
prices of the films rolls, it has been very
difficult to release new films in the North
India; and

(d) the steps, the Government propose
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! P.H.
THUNGON):(a) and (b). Hindustan Photo
Films (HPF) have honoured the permits to
the extent of declared stocks.

(c) and (d). Representations have been
received from film makers trade associa-
tions expressing difficulty in availability of
raw stock. HPF is making arrangements for
supply of fresh stock of cine colour films.

[ Translation)

Approval to Korba Western Extension
Unit Nos. 5 and 6

4802. SHRI PHOOL CHAND VERMA:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the Central Electricity Au-
thority has granted technical and economic
approval to the Korba Western Extension
Unit Nos. 5 and 6 of 2x210 M.W. in Madhya
Pradesh and recommended to the Planning
Commission 1o sanction tunds for it; and

(b) ¥ so, the time by which the Planning
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Commission is likely to sanctionfundsforthe
said project?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) Yes, Sir.

(b) Planning Commission has given
investment approval for Korba Western
Extension TPS Unit Nos. 5 & 6 of 2x210 MW
in Madhya Pradesh at an estimated cost of
Rs. 581.15 crores on 7th August, 1991 and
this project is included in the State’s Plan for
1991-92.

[English]

T.V. Relay Center at Contai in West
Bengal

4803. SHRI SUDHIR GIRI: Wil the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government propose to
set up a relay center at Contai in the district
of Midnapore, West Bengal;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) No, Sir. There is no such proposal under
the consideration of the Government at
present.

(b) Does not arise.

{c) The expansion of TV service to
uncovered areas can be undertaken only in
phased manner depending upon availability

of resources.
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Import of Potassium Penicillin-G First
Crystals

4804. SHRI DHARAMPAL SINGH
MALIK: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government are allow-
ing the import of Potassium Penicillin G First
Crystals to only those units who lift unequal
quantity of indigenous Potassium Pencillin
G First Crystals from public sector units
against cash payment atthreetimes the rate
of the international price;

(b) if so, the reasons thereof; and

(c) the remedial steps proposed to be
taken to encourage the small scale units
engaged in this business?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). As
per the existing policy for the year, 1991-92,
import of Penicillin-G is allowed to organised
as well as small scale sector units in the ratio
of 50 (imported): 50 (indigenous), after lifting
theindigenous material fromthe Public Sector
Undertakings at the Government notified

price.
Shortage of Vital drugs
4805. DR. D. VENKATESWARA RAO:

Will the PRIME MINISTER be pleased to
state:

(a) whether the major Drug companies
are cutting down the production of vital drugs;
(b) if so, the reasons thereof; and

{c) the measures being comtemplated
to remedy the situation?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c).
Drug companies plan the production of vari-
ous drug items generally depending upon
various factors like availability of imported
raw materials, economic viability aspects,
drug obsolescence, introduction of better
and more patent drugs, corporate plans of
the company, market demand, etc. Govern-
ment, however, keeps a watch and takes
corrective actions where ever necessary so
as to ensure that their are no shortages of
vital drugs.

Production and Marketing of Caprocac-
tam by F.A.C.T.

4806. PROF. K.V. THOMAS: Will the
PRIME MINISTER be pleased to state:

(a) the total production capacity and the
actual production of caprolactum at F.A.C.T.
at present;

(b) what are the by-products obtained
during the production of Caprolactum;

(c) whether any guidelines have been
framed for marketing of Caprolactum and its
by-products to the consumers; and

(d) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The in-
stalled capacity of Caprolactum plant which
went into commercial production on 1st
March, 1991 is 50,000 tonnes per annum. in
the first year, the production is expected to
be 60% of the capacity.

(b) The by-products/co-products are:

(1) Nitric Acid (55% of HNOS).
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{2) Soda Ash (Fused-95.4%).
(3) Ammonium Sulphate.

(c) and (d). Yes, Sir. These guidelines
fixed by The Fertilizers And Chemicals Tra-
vancore Limited relate to:

(1) The price of the product.

(2) Channels of sales.

(3) Arrangements for payments
(4) Arrangement for transportation.

The price of Ammonium Sulphate was
regulated under Fertilizer (Control) Order,
1985 upto 24th July, 1991. This has been
decontrolled since 25th July, 1991 and the
prices of Caprolactum and its co-products
and by-products are determined by The
Fertilizers And Chemicals Travancore Lim-
ited from time to time taking into account the
cost of production, market forces and inter-
est of consumers.

Shifting of Headquarters of Hindustan
Fertilizer Corporation
4807. SHRIBASUDEB ACHARIA:
SHRI SATYAGOPAL MISRA:

Will the PRIME MINISTER be pleased
o state:

(a) whether all units of Hindustan Fertil-
izer Corporation are located in Eastern part
of the country;

(b) whether the Government propose to
shift the Headquarters of Hindustan Fertil-
izer Corporation to Calcutta; and

(c) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir.
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(b) and (c). No decision has been taken
in this regard.

Funds for Development of Backward
Areas of Karnataka

4808. SHRIMATI BASAVARAJES-
WARI: Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the State Government of
Karnataka have approached the Union
Government for financial assistance for
economic development of backward areas
of the State;

(b) if so, the details thereof;

(c) the total funds sanctioned by the
Planning Commission; and

(d) the time by which the funds are likely
to be released;

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) to (d). State Government
of Karnataka had requested for sanction of
Rs. 130 crores as additional Central assis-
tance during the Seventh Plan forthe Devel-
opment of Hyderabad-Karnataka region and
also Rs. 20 crores immediately for 1985-86
for the development of Gulbarga Division.
The Planning Commission in its reply in
September, 1986 stated that Central assis-
tance to State Plan was given in the form of
block grants, and it has no other mechanism
to extend assistance to the State Plan. twas
also stated that the development of back-
ward areas withinthe State was the reponsi-
bility of the State Government.

1. In January 1991, the State Govern-
ment requested the Planning Commission
1o extend a special assistance of Rs. 350
crores for the coordinated and harmonious
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development’ of the Hyderabad-Karnataka (a) whether Deihi State Industrial De.

ragion. Subsequently, in June 1991, the  velopment Corporation (DSIDC) is under

. State Govemment requested ‘that the plan heavy'dob(s fo various banks and financial
of Rs. 634 crores for the Development of  institutions;

Hyderabad-Kamataka should be taken up
as a Centrally Sponsored Scheme with 50%
Central assistance’. It has been clarified by
the planning Commission in response to this
request that a Development Plan for a par-
ticular backward region of a State has to be
an integral part of the State Plan. Centrally
Sponsored Schemes are essentially meant
for tackling the problems of inter-State or
national character in a particular sector or a
sub-sector. It has been further suggested
that the follow-up work on the report of the
Planning Commission Team, which visited
this region in May 1990, in the nature of
drawing up of appropriate schemes in all
relevant sectors as part to the State Plan,
may be expedited.

Debts of Delhi State Industrial Develop-
ment Corporation

4809. SHRI ARJUN SINGH YADAV:

Will the PRIME MINISTER be pleased to

(b) if so, the total amount and the rate of
interestbeing paid by DSIDC therefor during
the last 3 years;

(c) whether DSIDC has some fixed
deposits with certain banks and financial
institutions;

(d) if so, the details thereof; and

(e) thetotal earning of DSIDC during the
last 3 years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). According to Dethi
Administration details of outstanding bank

state: loans during last 3 years are as under:
Upto 31.03.89 Rs. 3353.58 lacs.
Upto 31.03.90 Rs. 3505.53 lacs.
upt 31.03.91 Rs. 3521.35 lacs.
(subject to audit)

The rate cf interest ranges from 14% to
16.5%.

(c) and (d). DSIDC has fixed deposits
Company of a Nationalised Bank. Details of
fixed deposils as on 31st July, 1991 are as
under:

@)  With PNB Capital Services Lid.;

a subsidiary of Punjab-National
Bank: Rs. 1043.87 lacs.

(i)  With 7 Nationalised Banks: Rs.
705.50 lacs.

(e) The eamings of interest are as
under:-

(i) 1968-890 Rs. 96.10 lacs.

(i) 1989-90 Rs. 152.03!91:.

()  1990-91 Rs. 210.89 lacs.
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However, the performance of the Cor-
poration during the last 3 years has been as
under:-

1988-89 (-) Rs. 187.53 lacs

1989-90 Rs. 15.13 lacs

1990-91 (Provisional ) Rs. 53.45 lacs
Manufacture of Semi-Colour Films

4810. SHRI R. RAMASWAMY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Hindustan Photo Films
Manufacturing Company Limited have sub-
mitted a proposal for manufacture of Semi-
Colourfilm at Uthagamandalam, Tamil Nadu;
and

(b) if so, the details thereof and the
action taken/proposed to be taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) and (b). One of the Eighth
Plan proposals of Hindustan Photo Fiims
Manufacturing Company Ltd. is to manufac-
ture colour photographic goods-cine colour
and colour paper. The Eighth Plari proposals
are yet the be finalised by the Planning
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Population Covered by Doordarshan

4811. SHRI BRAJA KISHORE TRIPA-
THY: Wil the Minister of INFORMATION &
BROADCASTING be pleased to state:

(a) the percentage of population cov-
ered by Doordarshan in the country, State-
wise, particularly in Orissa;

(b) whether the Government propose to
upgrade the existing transmitters and to set
up new Low Power Transmitters in Orissa;
and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) The State/Union Territory-wise percent-
age of population covered by the existing
Doordarshan network is given in the at-
tached statement.

(b) and (c). Yes, Sir. Whereas the
scheme forthe replacement of the Low power
(100W) TV transmitter functioning at Bha-
wanipatna by a high power (10KW) TV trans-
mitter is in an advanced stage of completion,
itis also evisaged to set up a new low power
TV transmitter in the State at Puri. Any
further expansion of TV transmission serv-
ice in the State depends upon the availability
of resources for the purpose.
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Investment in Public Sector Undertak-
ings in Kerala

4812. SHRI V.S. VIJAYARAGHAVAN:
Will the PRIME MINISTER be pleased to
state:

(a) the Central investment in various
Public Sector Undertakings in Kerala vis-a-
vis Central investment in various Public
Sector Undertakings in the country during
the Fifth, Sixth and Seventh Five Year Plans;

(b) whether there has been any short-
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fall in Central investments in Public Sector
Undertakings in Kerala as comparedto other
States; and

(c) it so, the steps contemplated to in-
crease the Central investment in various
Public Sector Undertakings in Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) Investment in terms of gross
block in various Central PSEs in Kerala vis-
a-vis all PSEs in the country during the three
Five-Year Plans under reference is given
below:-

(Rs. in crores)

Five Year Plan State of Kerala All PSEs
Fifth 209.54 9292.33
Sixth 408.38 29161.83
Seventh 870.02 66066.52
(b) No, Sir. THE MINISTER OF STATE OF THE

(c) Does not arise.

Development Plans of Himachal
Pradesh

4813. SHRI K. D. SULTANPURI: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the details of various development
plans/schemes submitted by the Govern-
ment of Himachal Pradesh during the last on
year to the Planning Commission for ap-
proval and Central assistance; and

(b) the action taken by the Union Gov-
ermment on each such plan/scheme?

MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). Government of
Himachal Pradesh submitted its proposals
for Annual Plan 1991-92 amounting to Rs.
462.80 crores against which Planning
Commission approved an outlay of Rs. 410
crores including Central Assistance of Rs.
320.86 crores. Sectoral breakup was final--
ised in consultation with State Government.
Central Assistance is provided in the form of
block loan and block grant and not for spe-
cific scheme.

Sick Public and Private Sector Compa-
nies

4814. DR. K.S. SOUNDARAM: Willthe
PRIME MINISTER be pleased to state:
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(a) the number of public and private
sector companies that are in the sick list;

(b) the percentage of public and private
sector units in the sick list out of the total
units; and

(c) the amount of cash advanced by
banks and financial institutions to sick public
and private sector units to nurse such units
back to health?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P. K.
THUNGON): (a) to (c). The information is
being collected and will be laid on the Table
of the House.

Fuel efficiency Certificates to Vehicles

4815. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:

(a) the criteria for issuing fuel efficiency
certificates to motor vehicles;

(b) the automobiles/engines that have
been issued the fuel efficiency certificates;

(c) whether any of the vehicles/engines
have been refused such certificates:

(d) if so, the names thereof during the
last 3 years; and

(e) the reasons for the refusal of these
certificates?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) to (e). Fuel Efficiency norms
have been prescribed for various automo-
tive vehicles depending upon their engine
capacity. These norms are being viewed
and upgraded from time to time. A Fuel
Efficiency Committee considers the test

reports furnished by the designated testing
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agency based onthe tests conducted by iton
two vehicles of the same model selected at
random by the testing agency from the pro-
duction plant and certificates so issued on
the basis of the Committee’s recommenda-
tions are valid for one year. The certificates
are model specific and cover a wide range of
vehicles. The issue of a fuel efficiency certifi-
cate has been linked to the grant of certain
fiscal concessions. As per the Customs
Notification issued by the Ministry of Finance
in this behalf, vehicles which met the pre-
scribed norms and were being manufac-
tured under approved programme were to
be issued fuel efficiency certificates. No
vehicle which fulfilled the above conditions
has been denied the fuel efficiency certifi-
cates.

Investment in Industrial Venture in
Maharashtra

4816. SHRI ANNA JOSHI: Will the
PRIME MINISTER be pleased to state:

(a) the proposals pending before the
Union Government for investment in new
industrial ventures in Maharashtra State;

(bjrhe percentage of centralinvestment
for industrial ventures in this State during
1988-89, 1989-90 and 1990-91;

(c) whether there is any proposal for
new ventures for downstream industries in
Maharashtra; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) As on 30th June, 1991, §73
applications were pending for grant of Let-
ters of Intent to set up industrial units in
Maharashtra.

(b) Statewise percentage of investment
by Central Public Sector Undertakings is
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available only upto 1989-90. The said per-
centage for Maharashtrawas 16.70in 1988-
89 and 17.58 in 1989-90.

(c) and (d). M/s. Indian Petrochemicals
Industries Limited (IPCL), a wholly owned
Government of India Undertaking, are set-
ting up a gas cracker complex including
manufacture of downstream products in
Raigad Distt. Of Maharashtra. M/s. National
Organic Chemicals Industries Limited
(NOCIL) are in the process of implementa-
tion of a Letter of Intent granted to them for
eftecting substantial expansion for the
manufacture of ethylene and certain down-
stream products in Thane District of Mahar-
ashtra.

Project Report of BHEL

4817.DR. KARTIKESWARPATRA: Will
the PRIME MINISTER be pleased to state:

(a) whether the Bharat Heavy Electrical
Limited has prepared a project report for
implementation in Orissa and has procured
the required land; and

(b) if so, the details thereof and the
details of progress made so far in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P. K.
THUNGON): (a) and (b). In the Sixth Plan,
BHEL has proposed to set up a plant at
Chandaka in Orissa for the manufacture of
Mill accessories and for this purpose, an
industrial plot was ear-marked. The pro-
posal was, however, not pursued further
because of the shrinkage in the order book
position of BHEL, particularly for boilers. The
company have decided to utilise the surplus
capacities in their existing plants for the
manufacture of these items.
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[Translation)
Booth Capturing by Chairman, KVIC

4818. SHRI ARVIND NETAM: Will the
PRIME MINISTER be pleased to state:

(a) whether complaints regarding booth
capturing by the Chairman, Khadi and Vil-
lage Industries Commission have been re-
ceived; and

(b) if so, the action taken proposed to be
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). Chief Electoral Offi-
cer, Uttar Pradesh and Commissioner,
Meerut Division have informed that no such
case has come to their notice. However,
certain complaints have been received and
they are being looked into.

[English]
Women Employees

4819. SHRIP.P. KALIAPERUMAL.: Will
the PRIME MINISTER be pleased to state:

(a) the strength and percentage of
women employees out of the total strength of
the Central Government empioyees as on
July 31, 1991, group-wise;

(b) whether the Government propose to
provide for reservation for women in Central
Government services and Public Undertak-
ings; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL,PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The data regarding
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the groupwise étrength and percentage of
women employees out of the total strength of
Central Government employees as on 31st
July, 1991 is not available.

(b) and (c). A proposal to provide for
reservation for women in services under the
Central Government is under consideration.

[Translation)

Foreign Exchange for Public Sector
Undertakings of Bihar

4820. SHRI RAM SARAN YADAV: Will
the PRIME MINISTER be pleased to state:

(a) the names of Public Sector Under-
takings in Bihar facing difficulties due to the
non-availability of foreign exchange;

(b) whether these Public Sector Under-
takings may not get foreign supplies as a
result thereof; and

(c) if so, the corrective measures taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P. K.
THUNGON): (a) The names of Public Sector
Undertakings in Bihar facing ditticulties due
to the non-availability of foreignexchange;

(b) whether these Public Sector Under-
takings may not get foreign supplies as a
result thereof; and

(c) if so, the corrective measures taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (c). Information 1s being
collected and will be laid on the Table of the
House.
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TV Transmitter in Chandan Chauki

4821. DR. G. L. KANAUJIA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether T.V. transmitter facility is
not available in Dharan Tribes population
area of the district Lakhimpur Khere;

(b) if so, whether the Government pro-
pose to set up any transmitter in Chandan
Chaukifor its Socio-economic development;
and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUAVYAS):
(a) No, Sir.

(b) and (c). There is at present no ap-
proved scheme for establishment of a TV
transmitter at Chandan Chauki. However, it
1s the Government's constant endeavour,
within the existing resource constraints, to
extend TV service specially to tribal areas.

[English}
Telecast of Kannada Films

4822. SHRIC.P.MUDALAGIRIYAPPA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of Kannada films tele-
cast by. Delhi Doordarshan during the cur-
rent year;

(b) whether the time allocated to Kan-
nada programmes is less than one per cent;
and

(c) the steps taken to accommodate
Kannada programmes?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUA VYAS):
(a) Three Kannada feature films were tele-
cast by Delhi Doordarshan during the cur-
rent year.

(b) and (c). No fixed time is allocated by
Delhi Doordarshan to any language includ-
ing Kannada. Kannada programmes are
telecast on rotational basis from Delhi Ken-
dra in the chunk for regional languages, in
addition to telecast of Kannada films in the
National Network and Kannada programmes
in the second channel.

Protection of Seniority of Persons on
Deputation Under Centrally Sponsored

Programmes
4824. DR. LAXMINARAYAN PAN-
DEYA:
SHRI CHETAN P.S.
CHAUHAN:

Will the PRIME MINISTER be pleased
to state:

(a) whether his Ministry had registered
names of the employees of various organi-
sations like Engineering Projects India Ltd.,
Rural Electrification Corporation, National
Lignite Corporation, NALCO, AlIMS, Delhi
University, BHEL and State Government
Departments like UPSEB, RSEB,HSEB etc.
for foreign assignments under various cen-
trally sponsored programme like ITEC dur-
ing 1983 to 1998 on their panel of experts
with a no objection certificate from their
respective employers:

(b) if so, the details thereof;

{c) whether there had been any in-
stances where the seniority and pay of any of
the above deputationist was not protected
by the parent departments inspite of submis-
sion of no objection certificate by such de-
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partments before the selection of such can-
didates for foreign assignments; and

(d) it so, the details of such employees °
and the reasons for violating the orders and
the action proposed to be taken in the mat-
ter?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCIES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) Yes, Sir. The
names of employees of various organisa-
tions had been registered for foreign assign- -
ments under various centrally sponsored
programmes like ITEC during 1983 to 1988
after these were duly forwarded by their

employers.

(b) The details are not available as the
records pertaining of this period have been
weeded out.

{c) According to the available record,
there is one case where the seniority of an
officer deputed under the ITEC programme
was not protected by his employer.

(d) The case relates to Shri Sudhir Kumar
of BHEL. He has filed a Civil Suit in the Delhi
High Court, which is being defended The
matter is sub-judice.

Import of Films

4825. SHRI CHETAN P.S.
CHAUHAN:
SHRI DATTATRAYA BAN-

DARU:
Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of foreign films imported
during January to July, 1991;

(®) the amount spent thereon:
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(c) whether the Government propose to
stop the import of foreign films; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRLWIA VYAS):
(a) 24 foreign films were imported during
January to July, 1991.

(b) Rs. 48 lakhs.

(c) The Government in the Ministry of
information and Broadcasting do not have

any proposal to stop the import of foreign
films.

(d) There is a large audience in India for
foreign films. Films reflecting artistic and
technical achievements from all over the
world are imported with a view to encourag-
ing creating interaction between Indian and
international cinema. Besides, it 1s also
important for Indian film markers to be famil-
iar with the latest trends in film making in the
rest of the world.

[ Transiation}

Alr Station at Rourkela, Bolangir and
Behrampur

4826. SHRI SRIKANT JENA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government have sanc-
tioned the proposals to set up radio stations
at Rourkela, Bolangeir and Behrampur; and

(b) it so, the progress made in this
regard and the date by which the work would
be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRLA VYAS):
(a) Yes, Sir.
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(b) The transmitter and studio equip-
ment required for establishment of Radio
Stations at Rourkela and Bolangir have been
received and the civil works for construction
ofthe building have commenced. Plans have
been made to make these two projects tech-
nically ready during 1992-93.
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